
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES¨II SECT10N)

RATIFIED ⅣIINUTES OF TIIE NORMS COMMITTEE―II ⅣIEETING

NO.04/81 DATED 16.05.2017

Picasc Notc

(1)  ドOr infOrmation of cxportcrs,Norms Committce‐ H handlcs all cases pertaining to

nxation/ratincation of norms for Export Products faning undcr ITC(HS)Chapter 72 to

76,78 to 80,85.Conlinunications in respcct of cases/pertaining to NC― II rnay be scnt to

cmJl addrcss:nc2.dg貴のnic.in

(li) In ccrtain cascs thc dccision of the Norms Committee refcrs to the Recommendations/
()bscrvations/1)cflciencies rcceived frorn the concerned′ I｀cchnical Authorityo Wherever

applicablc,a scanncd copy of such document has bcen placed at the end ofthe Minutcs,

in running scrial ordcrs. 
′
I｀ hc concerned nrΠ1/company may go through thc same and

rcspond accordingly.

(lii) Similarly,a scanncd COpy of thc blank Standard Denciency Format,which may ind a
rcfcrcncc in NC dccisions,has also been attachcd in the cnd.′ 「 his rnay also be referred to

by thc concerned「lrln/company and rnay bc responded accordingly.
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l』掘覇鮮0哺獅h哩勝場 lり構彎荘略
01/92/180/Misc./AM.13/PC― V1/10 dated 15.04.2014 or any other provisions under

17TP/HBP forl〕ODC.

′
I｀hc Mecting No.04/81 datcd 16.05.2017 ofNorms CorninittCe―

II for the ycar 2017-18

猫:C憾蹴|∬ Fla馴:駐 :li糧」:肌∫鷺ぷ:F:11『府lr泥群『∬脚鰍ll
authorizations under Duty I〕xcmption Schcmc(Chapter‐4)of Forcign Trade Policy 2015-20.Thc

lbttowing membcrs wcrc prescnt in thc meeting:-

Namc & Designation f)epartment

S.K.Jain,DO
I)IPP

Shri Bhatnagar,Dy.

Singh. I)l)C

Shri Kumar KashyaP, III'DO

Minutcs ol'thc Mccting r.No.4/81 datcd

が

16.05.20 17 are confirmed by the Mcmbcrs'
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case stands deferred lo 27 .06.2017 .
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‘

Case No.:5/21/81-ALC2/2016  Party Name:FRICT10N METAlン  Mcet No/1)atc:4/81

1'IBRES(INDIA)Plッ TD     AIン C2/2017
16052017

Approved

Rlン A Filc

:05/23/040/00496/Aヽ 412/

1′ ic No/1)atc:0510325625

23052012

:NC decided to ratify the norms lor the abovc AA as pcr MSMII comments vidc

the DC(MSME)ID Notc No.30(1)/17¨ ME dated 11.04.2017(copy enc10scd).

RA may take suitable consequential action accordingly.
l

Iッ ic.No/1)atc:0510325848

Status:

Dcfcl・ 1・cd

I)cScr I)atc:

27062017
に

７
　
％rcfcrred to MSME

On

Decision : NC observed that application I'or the abovc AA has becn

ments. NC decided to wait for thcir conllncnts and dcfcr thc casc.

case stands deferred to 27 .06.2017 .

Decision : NC observed that reply of thc firm has bccn rcferrcd to t)citY lor commcnts

30.03.201 5. NC decided to wait l'or thcir commcnts and dcl'cr the casc.

'lhc casc stands defe rred to 21 .06.2017 .

RIン A Fi!c

i34/24/040/00058/AM15/ 10.06.2014 27.06.2017:01/81/050/00314/AM15/       :34/24/040/00058/AM15/        10.06.2014               27.06.2017

Dccision:NC pbscγ ed that rcply ofthc nrm has bccn rcfcrrcd to Mino of Mincs for commcnts.lrm naS DCCn rCIcrrcu ιo lvll11.01 lVlHlじ S10【  じυllHllじ H LS.

Casc No.:8/10/81-AI」 C2/2014  ‐Party Namc:VEM           Mcct No/1)atci4/8卜       Status:
.1｀

1]CHNOLOGHCS PVT L′ I｀D.  AIン C2/2017          Dcれ rrcd
1605.2017

27.06.2017

評
H

彎

Casc No
.:2/11/81-ALC2/2011

HQ File

:O1/81/050/00071/ANl12/

HQ Flle

:01/81/050/00489/AM17/

HQ File

:01/81/050/00490/AM17/

HQ Filc

4  :01/81/050/00265/ノ Mヽ15/

RIン A File

:25/24/040/00005/AM12/

RIン A Filc

:05/23/040/00500/AM12/

1ンiC No/Datc:2510003250

25.052011

Status:

Dcfcrl・cd

I)cfcr I)atc:

27062017

lo DcitY for

Status:
Dcfcrred

Party Namc:DElン
´
I｀A POWER  IMcct NO/Datc:4/81-

SOLUT10NSINDIA PVT.LTD Alン C2/2017
.16.05.2017

Iン iC●No/1)atc:0910055685

Meet No/Datc:4/8ト

ALC2/2017
16.05.2017

Casc No.:6/21/81¨ALC2/2016  Party Nainnc:「 RICT10N NIE′ I｀ AI´ Mcct No/1)atci4/8ト

1'IBRES(INDIA)P.LTD     Alン C2/2017
1605.2017

Rlン A Filc

:09/24/040/00640/Aヽ 413/ 080420i3



NC decidcd to wait for their comments and defer the case'

'l'he case stands deferrcd to27.06.2017.

「
―
週

sc No.:32/10/81-Al,C2/2014 Party Namc:DELPHI       ,MCCt No/Datc:4/81-ALC2/2017 Status:
cONN ECT10N SYSTEMS   16.05.2017             Deferred

(〕asc No.:32/10/81-Al,C2/2014 Party Namc:DELPHI
cONN ECT10N SYSTEMS
INDIA Iン IM11｀ 1〕D,

'l'he case stands deferred to 27 .06.2017 .

(〕asc No.:25/13/81‐ Al′ C2/2014 Namc:JUPITER SOLAR McetNo/Datc:4/81‐ ALC2/2017 Status:
――――――             ・ ´ ^´ ^^■ 4                    n^F_...・ Ort

1′IMITED 16.05.2017

HQ「 ilC
125.08.2014

11マ l HS

:01/81/050/00441/ノ M`15/ :02/24/040/00090//ヽ M15/

'l'hc casc stands dcfcrrcd lo 21 .06.2017 .

INDIA Iン IM11｀ 1〕D,

HQ II‖ c                 RIン AI↑ ilc                Lic No/Datcl1 01 0058625     Defcr Datc:

:01/81/050/00289/ノ Nヽl1 5/      :10/24/040/00032/ノ ヽヽ415/      14.07.2014                  27.06.2017

I)ccision : NC observcd that application for the above AA has been referred to DIPP (Chemical

I)ivision) for comments. NC dccidcd to wait for their comments and defer the case'

Dccision : NC observed that application for the above AA was referred to MNRE for
\rr.,l^^:,-l-ll1)cdslon:Nじ ObSCrVCO Inal appHcaLЮ H lu uし oしυVし ～

lp諾 胞 葛 蔦 島 ξ  ttё :圧 ittd
COllllnCnts and rcnlindcd vidc D()lcttcr dated 05.08.2016 to e

to await thcir commcnts and defer thc case.

Deferred

Defer Date:

′
1｀hc casc stands dcfcrrcd to 27.06.2017. |

9

Casc No.:23/1/81‐ Al,C2/2015  Party Namc:AMARTARA PVT.
L′ 1｀ D. ALC2/2017

16.05.2017

Rl´A「 ilcHQ IfilC
:03/94/040/00977/7ヽ 4ヽ15/:01/81/050/00023//ヽ Nl1 6/

Decision : NC obscrvcd that comtncnts rcccived in above case were referred

rclook. NC decidcd to wait for their comments and defer the case'

back to C&PC fOr

`l｀hc casc stands dcfcrrcd t0 27.06.2Q17.

RLノ A Filc Lic.No/Datc:0210204856

Status:
Deferredcasc No.:27/4/81-AlJC2/2017  Party Namc:IMAGE LABELS

PvTlンTD.,

Mcct No/Datc:4/8ト

AIンC2/2017

16052017

Lic.No/Datc1071 01 06523  Defcr Datc:

25.08.2014
HQ Filc

:01/81/050/00106//ヽ M18/
RI′A「 ilc

:07/24/040/00191/AM15/

Status:
Deferred

Lic.No/Date:0310793133  Defer Date:
2001 2015              127.062017
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to await their commcnts and dcfcr thc casc.

'lhe case stands deferred to 21 .06.2017 .

Decision : NC observed that application for thc abovc AA was rclcrrcd to MNIllr {br

comments and reminded vide DO lctter dated 05.08.2016 to cxpcditc commcnts. NC dccidcd

|

|
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: NC observed that application for the abovc AA has bccn rcl'crrcd to MSMII lor

. NC decided to wait for their comments and dcler thc case.

case stands deferred to 27 .06.2017 .

case stands deferred to 21 .06.2011 .

Case No.:4/4/81-ALC2/2017   Palty Namc:AVDH00T
14                    ENGIN1lERS(PROP.

VASUDEO D YIう RAVDI]KAR)

Mcct No/1)atc:4/81-

AlンC2/2017
16052017

Status:
Deferrcd

「
じ

"′ヽ                       い

HQ Filc

10 :O1/81/050/00006//ヽ
4ヽ16/

HQ Filc

:01/81/050/00002/AM16/

RLA File

107/24/040/00402/Aヽ 415/

RLA Flle

:02/24/040/00219/AⅣ l15/

Rlン A Filc

:31/83/040/00246/Aヽ 415/

RLA File
:02/24/040/00033/AM16/

lンic.No/Datc:0710107598

11.02.2015

Mcct No/Datc:4/81-

ALC2/2017

1′ ic.No/Datc:3‖ 0065303

03.03.2015

Status:

I)cfcrrcd

I)cibr l)atc:

27062017

to DcitY ibr

Status:
Deferred

CaseNo.:6/ll8l-AL'C212015 ParlyName:[,AXMl Mcct No/1)atc:4/81-

El′ ECTRONICS MOULDS&  Alン C2/2017
PRECIS10N ENGG PIン TD    16 05 2017

Dccision : NC obscrved that application for thc abovc /ヽ A has bccn rcScrrcd

commcnts.NC dccidcd to wait forthcir commcnts and dcた r thc casc.

´
I｀hc casc stands dcfcrred to 27.06.2017

Casc No.:2/1/81‐ ALC2/2015   Party Namc:」 tJPITER SOl´ AR  Mcct No/1)atc:4/81-

POWER LIMI 「́ ED         AI′ C2/2017
16052017

1ン ic.No/Datc:0210205584  Dcfcr Datc:

19.02.2015               27.06.2017

Case No.:3/4/81‐ ALC2/2017   Party Namc:AVDH00′ I｀

ENGINEERS(PROP.
VASUDEO D YERAVDEKAR)16.052017

HQ File

:01/81/050/00245/AM16/

lン ic.No/Date:0210205883  Dcfcr Datc:
12.06.2015               27.062017

Status:
I)efc rretl



HQ FHc               RLA Fllc              tic.No/Date:3H0065510  Defer Datc:
:01/81/050/00083/AM18/       :31/83/040/00036/AM16/       126.06.2015               27.062017

1)ccision : NC obscrvcd that application for the above AA has been referrcd to MSME for

commcnts.NC dccidcd to wait forthcir commcnts and defer thc casc.

´
Fhc casc stands dcfcrrcd to 27.06.2017.

HQ「 ilC

15 :01/81/050/00260/AM16/

HQ「 ilC

16 :01/81/050/00176/Aヽ
417/

HQ「 ilC

17 :01/81/050/00101//ヽ
M18/

RIンA「 ilc

103/94/040/00236/AM16/

RI´A「 ilc

:04/24/040/00027/AM16/

RI´ A Irilc

:22/21/040/00019/AM16/

Meet No/Date:4/8ト

ALC2/2017
16052017

Lic.No/Datc:0310796934
29.06.2015

Mcct No/Date:4/8ト

ALC2/2017
16.05.2017

Lic No/Datc:2210015268

16.072015

Status:

Dcferrcd

Dcfcr Datc:

27.062017

to C&PC for

Status:
Defcrrcd

Status:
Deferred

Defer Date:
27.06.20t7

for seeking

Status:
Deferred

Casc No.:27/13/81-AI′ C2/2015 Party Namc:ISOVOLTA
(INDIA)PV′ 1｀.L′I｀D.

I)ccision : r.\C obscrvcd that application for the above AA has been referred
cornrncnts. NC dccidcd to wait for thcir comments and defer the case.

'l'lrc casc stands dclcrrcd to 27 .06.2017 .

(lase No.:9/9 l8l-Ll,C2/2016 Pafty Namc:NIIXUS DLEC'| RO Meet No/Date:4/81-
S'I'IiI'I, I,IMI'I-I]D, AI,C2I2OI7

16.05.2017

Lic.No/Datc:0410160773  Dcfcr Datc:

08.07.2015               27.06.2017

Decision : NC observed that hard copy of the application not received from RA, Chennai. NC
dccided to send a reminder to RA concerned and defer the case.

'['hc case stands deferred to 27 .06.2017 .

Casc No.:22/4/81-AI′ C2/2017  Party Namc:VIRGO
AI´UMINUM LTD,

I)ccision :N(l obscrvcd that application for thc above AA has bccn rcfcrrcd to DIPP

ccltaill clari ncation N(〕 dccidcd to、vait 6or thcir coinincnts and dcfcr thc casc.

I｀ hc casc stands dcた rrcd to 27.06.2017

Casc No.:26/1/81‐ AI′C2/2017  Palty Namc:13「 D INDUCT10N  N/1cct No/Date:4/81-

PRIVATIう 1ン IMI′ I｀ 1]D,       Alン C2/2017
16052017

HQ「 ilc               RIンA Filc              lLic.No/Date:0710108704  1Defer Date:

18 :01/81/050/00663//ヽ
M17/       :07/24/040/00189/AM16/       109.09.2015              

‐27.06.2017

1)ccision:NC obscrved that hard copy ofthe application not rcceived from RA,Bangalore,

NC decided to scnd a remindcrto RA concerned and deferthe casc.

′
Fhc casc stands dcfcrred to 27.06.2017.
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・
1｀ hc casc stands dcferred to 27.06.2017.

No.:25/22/81-ALC2/2015 Pany Name:LS CABlン ICINDIA  Mcct No/1)atc:4/81-     Status:

PRIVA 「́ ElンIN41TItD,       Alコ C2/2017         Dcfcl・
1・cd

16052017

HQ Flle                 RIノ A Ililc                lン iC●No/1)atc10510396433  Dctr Datc:

:01/81/050/00462/AM16/       :05/23/040/00324//ヽ 4ヽ16/       26 11 2015               27062017

Decision : NC observed that application for the abovc AA has bccn rcfcrrcd to DO'l' l'or

NC decided to wait for their commcnts and delcr the casc'

case stands deferred to 27 .06.2011 -
ヽ

0

4ヽcct No/1)atc:4/81-        Status:

AlンC2/2017            Dcた 1・ 1・cd

1605.2017

1′ ic.No/Datc:0710109106  Dctr Datc:

3011.2015               27062017

Decision : NC observed that reply of the firm has bccn relerrcd to t)lll lor commcnts. NC

to wait for their comments and defer thc case'

case stands deferred to 21 .06.2011 .

―               :

bccn refcrrcd to DIII for commcnts. NC
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Casc No.:32/1/81-Alコ C2/2017   Palty Namc:TD POヽ VER
SYSTF〕 NIS IンTD

4ヽcct No/1)atc:4/81-        Status:

AlッC2/2017           Dcね rrcd
16.05.2017

lン ic No/1)atc:1310048143

26022016
I)cfc・ rI)atc:

27.06.2017

…

s:NGH

…DOあり 3濯 詰だ :RI型 dF壼 りn Tra°・

:監

HQ File

21 :01/81/050/00668/AM17`

Casc No.:6/18/81-ALC2/2016

23

HQ Fllc

:O1/81/050/00357/AM17/

RLA F‖ e

:07/24/040/00300/AM16/

Party Namc:DYNAMIC
CABLES PVT.LTD.

RLA F‖ e

:13/24/040/00042/AM16/

Status:

Dcfcrrcd

Dcfcr l)atc:

27062017

to MSMl:for

case No.:31/1/81-ALC2/2017  Party Name:TD POヽ VER
ISYSTEMS LTD

Meet No/Datc:4/8ト

ALC2/2017
.16.05.2017

1″ ic.No/Datc:0710109104

Status:

Dcfcrred

Dcfcr Datc:

27.06.2017

6 い
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1)ccision :N(〕 obscrvcd that rcply ofthc irm has becn reccivcd and salnc is being

I)lPP Colllmcnts.

Fhc casc stands dcibrrcd to 27 06 2017

sent to

(〕asc No.:7/6/81-Al′ C2/2016 Meet No/Datc:4/8ト

AIンC2/2017
1605.2017

Dctr Datc:

27062017

to DcitY for

Casc No.:6/6/81-AIフC2/201`   Party Nalnc:FCI OEN       IMcct No/Date:4/81‐      Status:
CONNECTORSIンIMITED    ‐ALC2/2017          Dcfcrrcd

16052017

c:FCI OEN        IV

「
ORSIン IMITED    ‐A

l(

HQ「 ilc               RLA Filc              Lic.No/Datc:1010059426  Defer Datc:
:01/81/050/00072//ヽ M17/       110/24/040/00111/AM16/       104032016              ‐27.06.2017

Dccision:NC obscrved that aDDliCation for the above AA has been referred to DettY fo■

Party Namc:FCI OEN

CO■lNItCTORS LIMITED
Status:
Deferred

24

HQ IrilC                 Rlン A Filc                Lic.No/Date:1010059417
:O1/81/050/00073/AM17/       :10/24/040/00108/AM16/       129.02.2016

1)ccision : NC observed that application for the above AA has been referred

commcnts.NC dccided to wait forthcir comments and deferthe case.

′
Fhc case stands dcferred to 27.06.2017.

|

…1

I)ccision : NC obscrvcd thal application for the above AA has been referred to MSMII for
comments. NC decided to wait for their comments and defer the case.

'l'he case stands deferred to 27 .06.2017 .

Casc No.:6/6/81-AIフC2/201`   Party Nalnc:FCI OEN       IMcct No/Date:4/81‐      Status:

(〕asc No.:2/25/81-AI,C2/2015  Pany Namc:GRAVITA INDIA  Mcct No/Dtte:4/8卜      Status:
IンTI)                  ALC2/2017           Dcた rrcd

16.052017

HQ IrilC                 RIン A Ililc                lン ic No/1)atci13 10048145  Dcfchr Datc:
:01/81/050/00544/ノ Mヽ16/        :13/24/040/00043/AM16/       01 032016              27.06.2017

RLA「 ilc
l10/24/041

(〕asc No.:8/6/81-AI,C2/2016   Pany Namc:IiC1 0EN        NIcct No/1)atc:4/81‐
CONNItCTORS LINIIT13D    Alッ C2/2017

16052017

cornrncnts. NC decided to wait for their comments and defer the case.

'l'hc case stands dcferrcd ro 27 .06.2017 .

Decision : NC obscrved that application for the above AA has been

comments. NC decided to wait for their comments and defer the case.

'l'he case stands deferred to 27 .06.2017 .

t-Jt-r erN,^,,t
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D:rectOraご

γ聾狂 蠣 藻聯

Status:
Deferred

Dcfcr Datc:

127.06.2017

16052017

HQ IrilC                  RLA Irilc                 Lic No/Datc:1010059434

27 :01/81/050/00074/ノ M`17/        :10/24/040/00118/ノ
Mヽ16/       21.032016

referred to DeitY for
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PRIVATE LIMITED        16.052017
1′ic No/1)atc:0510398071  Dctr Datc:HQ Fllc               Rlン A Filc

28:01/81/050/00173/AM17/    :05/24/040(00626/AM16/    30.03.2016         27.062017

1)ccision : NC obscrved that application for thc abovc /ヽ /ヽ has bccn rcfcrrcd to ⅣISⅣll〕 for

commcnts NC dccidcd to wait for thcir colnillents and dcた r thc casc.

′
I｀he case stands dc■ rrcd to 27.06.2017.

Casc No.:6/9/81-ALC2/2016   Party Namc:SVAⅣ l         MCCt NO/1)atc:4/81-     Status:
PACKAGING INDUS.「 RIItS   Al´ C2/2017          Dcfc・ ri・ cd

Iヽ Dlヽ アATEIIヽ イI■
｀

「

n           lK 01,017

Casc No.:9/21/81-ALC2/2016  Palty Namc:PONDY OXH)IiS  MCCt No/1)atc:4/8卜
     Status:

AND CHEMICAlン SI′ IM ITI〕 D  Al′ C2/2017          Dcfcl・ rcd

16052017

RIッ A Filc                      lン iC No/1)atc1251 0004502   1)cncr l)atc:HQ rilc

29 :01/81/050/00493/AM17/       :25/24/040/00007/AM17/       06.05.2016               2706201729 :°
1/61/UDU/UU4ソ j/AIVl 1//        :Zつ ′4■′υ

'υ
′υυυV′ ′′HVll′ ′        VV・ Vν ●́ V● V

Decision : NC observcd that application for the abovc AA has bccn rctrrcd to 
ⅣISME for

NC decided to wait for their comments and dc[-cr thc casc'

case stands deferred lo 27 .06.2011 .

dated 03.05 .2017. NC decided to await their rcply and dcfer thc casc.

'[he case stands deferred to 27 .06.2017 .

Casc No.:15/9/81-ALC2/2016  Party Namc:DH00T
TRANSMISS10N PVT Iン TD.

I)atc:4/81-       Approvcd

16.05.2017

1ン iC●No/1)atc:0310804969

25052016

AI′C2/2017

16.05.2017

: NC decided to ratily the norms lor the abovc

RI´ A Filc

:03/94/040/00162//ヽ lヽ417/

…

:T SiNGH
蒻

…

ft-ter EElrrrrq :raTfi.qsrrrl-rl
Olrectorate GeneBl ot Foroign TEde

qrf-orsaq q-.i sEtrq .ir*rdq
Mlnlstry of Commorce & lndustry

s-ript err-r ?g ft.;+-11oo11

う
乙

Dccision

Oeputy Dlrector of Forolgn T.ad€

25052016

AA as pcr S10N C― 1320 as pcr DHI

HQ Filc

:01/81/050/00097/AM17/

RLA File

:10/24/040/00007/AM17/

Mcct No/Datci4/8ト

AIンC2/2017

Status:

1)cfcrrcd

I)clcr I)atc:

2706.2017

to DcitY%r

Status:
Deferrcd

lン ic.No/1)atc:1010059476

11.05.2016
30

1)ccision : NC obscrvcd that application for thc abovc ノ`/｀  has bccn rcfcrrcd

C01η lη CntS.NC dccidcd to、 vait for thcir commcnts and dcibr thc casc.

′
「 hc casc stands dctrrcd to 27 06.2017.

Casc No.:5/12/81-ALC2/2016  Party Namc:1ン &T
HYDROCARBON

HQ Filc

:01/81/050/00222/AM17/

ENGINEERING lン IMH｀ED    16 05 2017

RLA Filc
:52/24/040/00010/ANl17/

I′ ic No/Datc:5210041897  Dctr Datc:
1705.2016 27.06.2017

弁|       |  |● ■



rccommcndation.

[{A may takc suitablc conscqucntial action accordingly.

―¬

―壼
(lasc No.:15/18/81-Alフ (〕2/2016  Palty NalllclINDIAN CHAIN   Mcct No/1)atc:4/81‐      Status:

PVTI′ ID                AIン C2/2017           Dcfcrrcd
1605201716 0D ZU1/

HQ「ilc                 RI´ A Irilc                Lic.No/1)ate:0210206721  Dcfcr Datc:

33 :O1/81/050/00366//ヽ M17/        :02/24/040/00032//ヽⅣl1 7/       31 052016               27.062017

I)ccision : NC obscrved that application for the above AA has been referred to MSME for
comments. NC decided 1o wait for their comments and defer the case.

'l'hc casc stands dclcrrcd to 2l .06.2017 .

34

(〕asc No.:8/9/81-Alン (〕2/2016 Parlv Name:VEDANTA
1ン I M ITItD

HQ「 ilC
:01/81/050/00175/AM17/ 7AM17/

Dccision : NC obscrvcd that application for the above AA has bcen
comments. NC decidcd to wait for thcir comments and defer the case.

′
I｀hc casc stands detrrcd to 27.06.2017.

Mect No/Datc:4/8卜       Status:
IALC2/2017           Deforrod  l
■6.05.2017                          .

ILic.No/Date:3510044952  Dcfcr Datc:
103.06.2016              .27.062017７００００

一
　

υ

ｃ

４

１

０

Ｆ

″

Ａ

２

ＲＬ
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referred to M/o Mines for
:

i

覇
Case No.:27/18/81-ALC2/201` Party Name:MAGEBA BRIDGE IMectNo/Datc:4/81-     Status:

PRODUCTS PRIVATE      .ALC2/2017          Deferred
LIMI′FItD                    ■6.05.2017

HQ Filc                 RLA Irilc                lLic.No/Date:0210206764  Dcfer Datc:

35 :01/81/050/00378/AM17/       :02/24/040/00048/AM17/       17.062016              27.06.2017

1)ccision : NC obscrvOd that application for the above AA has been referred to MSME for

comments.NC dccidcd to wait forthcir commcnts and defcrthe case.              |

`「hc casc stands dcfcrrcd to 27.06.2017.

Casc No。 :29/1/81-AIフ C2/2017

HQ「 ile
:01/81/050/00666/AM17/

Party Name:BI In Rn T IIEAVY
ELIうCTRICALS LIMITED

RI′ A Irilc

:11/24/040/00015/AM16/

IMeet No/Datc:4/81-     Status:

IALC2/2017          1Deferred
l`05.2017

to flrrrl on 03.05.2017.NC decidcd

36

Decision : NC obscrvcd that DIPP Deficiency letter sent

to await their reply and defer the case.

'l'he case stands deferrcd to 27 .06.2017 .

Casc No。 :30/1/81-AIJC2/2017  Party Namc:BHARAT HEAVY
ELン 1lCTRICALS LIMITED

Mcct No/Date:4/8ト

、ALC2/2017
Sta tus:
Deferrcd

―轟

丁 御



16052017

1ン ic No/1)atc:1110028210   1)cた r Datc:HQ File              RLッ A Filc
:01/81/050/00667/AN417/       :11/24/040/00016/ノ ヽヽ 416/       20.062016              27062017

1)ccision :NC observed that DIPP l)cflciency lettcr scnt to flrin on 03.05.2017.卜
(C dccidcd

await their reply and dcfcr the casc.

case stands deferred to 27 .06.2017 .

′
I｀hc casc stands dcfcrrcd to 27.062017

:

|

NC dccided to wait for thcir commcnts and dclcr thc casc'

case stands deferred to 27 .06.2017 .

:綱 10

Casc No.:26/4/81-ALC2/2017  Party Namc:IMAGI〕 I′ABlう 1ッ S  Mcct NO/1)atci4/8ト

PVTl′Tl),               Alッ C2/2017
16052017

HQ File

:01/81/050/00105/AⅣ l18/

RLA「 ilc 1ン ic.No/Datc:0710H001l  Dcfcr Datc:

:07/24/040/00064/AM17/ 2906.2016

HQ Filc

:01/81/050/00219//ヽ 4ヽ17/

HQ File

:01/81/050/00363/AM17/

HQ File

:01/81/050/00104/AM18/

RLA Filc

:10/24/040/00025/AM17/

RLA F‖ c

:13/24/040/00010/AM17/

RLA Filc

:07/24/040/00066/AM17/

Lic.No/1)atc:1010059524

01.072016

Lic No/Datc:1310048301

01.07.2016

01.072016

Status:
I)eferred

Status:
Deferrcd

Dcfbr Datc:
21.06.2017

to I)citY lbr

Status:

1)cfcrrcd

l)cfc・rl)atc:

27062017

to MSMI〕 %r

Status:
[)eferred

2706.2017

casc No.:2/12/81-ALC2/2016  Party Namc:FC1 0EN       ⅣICCt No/1)atc:4/8ト

CONNECTORSIン IMI′ I｀ED    Alン C2/2017
16052017

39

40

f)ecision : NC observed that application I'or the abovc AA has bccn rclcrrcd

comments. NC decided to wait for their commcnts and dcl-cr thc casc.

'lhe case stands dcferred to 21 .06.2017 .

case No.:25l 4l8l-ALC2l20l7 Party Name:lMAGL l-ABIil.s Mcct No/Date:4/8 l-
PVI'.I,]'D., Al.c2l20l7

16.05.2017

Lic No/Datc:0710110031  Dcfcr Datc:

Decision : NC observed that application for the above AA has bcen rcfcrrcd to DIPP (Chcmical

Division) for comments. NC decidcd to wait lor their comments and dcfer thc casc.

‐■
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'l'hc casc stands dcfcrrcd to27.06.2017.

Casc No。 :18/9/81-Al,C2/2016   Pally Nam(Parly Name:MIIW
ELECTRICALS LTD.

HQ「 ilC

2:。
1/81/050/00185/AM17/ :34/24/040/00113/ノ ヘM17/

Lic No/Date:3410042352  Dcfcr Datc:
14072016              2706.2017

4

IMcct No/Date:4/81‐

ALC2/2017
16.05.2017

Status:
Deferred

Casc No.:22/1/81-AI′ C2/2017  Palty NanaciVEEKAY       INIcct No/Datc:4/81-     Status:
Sヽ41〕 I′ FI〕RS PVT l,TD.       Alン C2/2017            Deferrcd

16.05.2017

I)ccision : NC obscrvcd that hard copy of the application not rcceived from RA, Vadodara.
NC dccided to scnd a rcminder to I{A concerned and defer the case.

'l'he case stands dcfcrrcd to 27 .06.2017 .

HQI「Hc               RI′ Al'llc               Lic.No/Date:2610012763 Date:

43 :01/81/050/00659//ヽ 4ヽ17/       :26/24/040/00011/AM17/        14.07.2016               27.06.2017

Dccision : NC obscrvcd that application for thc abovc AA has been referred to MSME for
corrulcnts. NC dccidcd to wait for thcir comments and dcfcr thc casc.

'f 'hc casc stands dclcrrcd to 21.06.2017.

(〕asc No.:14/12/81-Al,C2/2016 IParty Namc:TECHNICAL
ASSOCIATES LlMITED

|

|

HQ Filc               RLA「 ilc              Lic.No/Date:0510399098  Defer Datc:
:01/81/050/00231/AM17/       :05/24/040/00161/AM17/       15.07.2016               27.06.2017
44 Dccision:NC obscrvcd thtt flrm has reqiested for copy ofthe DIPP detciency letter sent to

`1..,“
^^∩ くハくつ∩1つ ヽlr｀ 月ハハ:月 ハ月 `ハ

伝
"、
.′ n,月 ●スoハハA、′ハf fhaバ 0■ ρ:On′、′lo'■ or fハ 6 rn.。 nバ Я00、rIlnn on 05.05.2017.NC dccided to forward the copy of the deficiency letterto firm and defcr

tlrc casc.

'l'hc casc stands dcl-crrcd to 27 .06.2017 .

Mcct No/Datc:4/81‐

16.05.2017

45

Approved

HQ IrilC              RIッ A Irilc
:01/81/050/00399/ノ M`17/       :03/95/040/00303/A卜 νl1 7/

l. Quantities of export items at Sl. No. 1& Zmay also be specified as 130 Kms, & 60

Kms respcctively in addition to their weights.
Z. Net weights ol'export items at Sl. No. 3,4 & 5 may bc specified as851.275M'l',

11

Lic.No/1)ate:0310806339

18.07.2016

Status:
Defcrred

Casc No.:48/18/81-Alフ C2/2016 Party Namc:STERIン ITE POWER IMcct No/Date:4/81‐

TRANSMISS10N LIMITED   IALC2/2017
16.05.2017

,.=



234.195 M'l' & 1337.713 M'l'respcclivcly.
3. Word,'Greased" may bc suffixed with thc dcscription ol-cxpotl itcms at Sl. No. 1 to 5.

4. Word.,Alloy" givei in the dcscription olcxport itcm at Sl. No. 3 may bc corrcctcd as

" Stcel".
5. Word "Still" givcrr in the descriptions ol- cxport itcms at Sl' No' 4 &' 5 may bc

corrcctcd as " Steel".

6. Quantity of irnport item at St. No. I (Primary Ljnalloycd Aluminium) rnay hc allowcd

as applicd lbr i.c. 23 I .395 M]' as 1.02 Kgs./Kg. contcnt irr thc cxport itcms at Sl.

No. I & 2, taking cluc form SION C-1394.

7. Quantity ol imporr itcm ( Magnesium) a1 Sl. No. 2 may bc allowcd as 0.836 M'l' as

t.tO rcgs.lfg. contcnt in the cxport itcms at Sl. No. | &2, taking cluc form SION

c-1394.
8. Quantity of imporl item (Silicon Mastcr Alloy ) at Sl' No. 3 may bc allowcd as

applie<l lor i.e.).OqO MT as 1.075 Kgs./Kg. contcrrt in thc cxport itcms at Sl. No. I &

2, taking clue lorm SION C-1394.
g. Quantityof importitcm(OvcrhcadConductor(ircasc) atSl.No.4 nay bcallowcdas

applicd for bcing less than 2o/o of IrOI] valuc ol'cxporls

10. Quantity of impirt ircm ar Sl. No. 5 ( Aluminiurn lngot) may bc allowcd as applicd fbr

i.e. 1691.298 Ml' as 1.04 Kgs./Kg. content in thc cxport ilcrns a1 Sl. No. 3 ^4 &5.
taking clue form SION C-7.

I L euaniity of imporl irem at Sl. No. 6( I Iigh Carbon Stccl Wirc/l{od) may bc allowcd as

704.342 M'l'ai 1.02 Kgs./Kg. content in the cxport itcms at Sl. No.3 to 5. taking cluc

fi'om SION C-7.
12. euantity of imporl item at Sl. No. 7 (Zinc) n.ray bc allowcd as27.621 M'l'as 4 %

weight of rt."l lonr"nt in export items at Sl. No. 3 to 5 . taking cluc liorn SION C-7.

RA may take suitable consequcntial action accordingly.

casc No。 :18/12/81‐ ALC2/2016 1Party Name:BILCARE
ILlⅣHTED

Mcct No/1)atc:4/8ト

ALC2/2017
16.05.2017

Status:
Deferred

Status:
Deferred

M,^\-
_-- 'q

t,a
:

' '"' '- "l''*'

1,ic No/1)atci3 1 10066259   1)cfcr l)atc:HQ FHc                 RLA「 ‖c
:01/81/050/00235//ヽ M17/       :31/83/040/00010/ノ Ⅳヽl1 7/       20072016               27.062017

Dccision:NC obscrvcd that application for thc abovc AA has bccn rcLrrcd to DIPP(ChClnical

D市 ision)for COmmcnts.NC decidcd to wait forthcir coinincnts and dctrthc casc.

´
「 hc casc stands dcfcrrcd to 27.06.2017.

Casc No。 :13/21/81-ALC2/2016 Party Namc:THERMO CABIッ 1:S McctNo/1)atc:4/81-

LIMITED               Al′ C2/2017
1605.2017

I Ie Irilc RLA l:ile l.ic.No/l)atc:09 10063953 l)cfcr i)atc:

a7 ,Oi tt1O5OtOO4g1 t AMt7 t :091211040100603/AM l61 20.07.2016 27 -06.2017

Decision : NC obscrved that rcply of the firm has becn rcl'crrcd to I)lPP for comments. [)lPP

representativc prcsent in thc rneeting informed that rcply not rcccivcd by thcrn- NC dccidcd to

forward a copy of thc reply to DIPP l'orcommcnts and dcl-crthc casc.



'l'lrc casc stands dcfcrred to 27 .06.2017 .
|

48

Casc No.:5/1/81-AIッC2/2017   Paltyヽ amc:BHン CARE
l′ IIヽ41′ I｀ I:I)

i            l
HQ「 ilC Lic.No/Datei3 H 0066266  Dcfcr Datc:

26.07.2016              27.06.2017
RI´ A Filc

i31/82/040/00084/AM17/:01/81/050/00642/ノ ヽヽ 417/

Decision : NC obscrvcd that application for the above AA has becn referred to DIPP (Chemical
I)ivision) for commcnts. NC dccided to wait for their comments and defer the case.

'l'hc case stands dclcrrcd to 27 .06.2017.

Casc No.:26/18/81‐ AI,C2/2016 1)alty Namc:Llン ()Y DS STEElッ S

INDUS′ I｀RII]SI′ Iヽ41TI〕 D
Status:
Deferrcd

Dcfcr Datc:

27.06.2017

HQ「 ilC RLA Irilc

49 :01/81/050/00377//ヽ M17/ :03/95/040/00294/AM17/

Decision : NC observed that application for the above AA has been referred to MSME for
comments. NC decided to wait for their comments and defer the case.

'l'hc case stands dcferred to 27 .06.2017 .

(〕asc No.:7/24/81-AIフ C2/2016ｒ
，‐ｋ‐‐

HQ「ilc              RI´ A Filc
:O1/81/050/00580//ヽ M17/        :04/24/040/00079/ANl17/

Lic No/1)atc:0410162141   1)cfer Datc:

28072016               27062017

Decision : NC obscrved that DIPP Deficiency letter sent to firm on 03.05.2017. NC decided
to send a reminder to firm to expedite reply and defer the case.

'l'hc case stands deferred to 27 .06.2017 .

Status:
Deferred

HQ「ilc              RIッ A Filc
:O1/81/050/00501/ノ レ`117/        :09/24/040/00686//ヽ N/416/ 29072016

I)ecision : NC obscrved that rcply o[ thc firm has been referred to DIPP
represcntative present in thc meeting informed that reply not received by
forward a copy of the reply to DIPP for comments and defer the case.

'l'he case stands deferrcd to 27 .06.2017 .

for comments. DIPP
them. NC decided to

Party Name:MANASH KUMAR
‐PAUIン

Mcct No/Date:4/81‐

ALC2/2017
16.052017

l)efer Datc:
27.06.2017

:二(.恥 _____:{:i:ewl rzrrqrq- -16af+}grr<rq
Dlrctorate GeneEl of Forelgn TBde

qrPrsq \rq g:eirrl +-f,r6q
Mlnlstry of Commerce & lndustry

seirzr rrar<- <g iiiiff-11oo11
I td',.,ra F.ll,iwr;r tJ: n,.;tr; 11aO.1

52 Caso No.:3/24/81-AIノ
C2/2016

13

Status:
Deferrcd

Mcct No/Datc:4/8ト

ALC2/2017
16.05.2017

Lic No/Date:0310806647

27.07.2016

Status:
Deferred

.Mcct No/Date:4/81-

ItNGINItltRING(CHENNAl)  Alッ C2/2017
Status:
Deferred

Casc No.:17/21/81¨ ALC2/201` Party Name:THERMO CABLES IMcetNo/Date:4/81-
1ンIMITED                IALC2/2017

116.05.2017



IDctr Datc:

127.06.2017

rcfcrrcd to MSME for

ICasc No.:58/18/81-Al」C2/2016

IHQ Filc

ISMElンTERS PVT LTD

IRLA File

126/24/040/00015/AM17/

lン ic No/1)atc:2610012767   1)clbr I)atcl

17082016               2706.2017

Party Name:VEEKAY IMcet No/Datc:4/8ト

IAlンC2/2017
11605.2017

Status:
Deferred

:01/81/050/00409/AM17/

Decision : NC obscrvcd that application for thc abovc AA has bccn rclcrrcd to MSMII

comments. NC decided to wait lor thcir commcnts and dcfcr thc casc.

'l'hc case stands deferred to 21 .06.2017 .

Casc No.:4/18/81‐ALC2/2016 Palty Namc:BINDAL      NlCCt No/1)atc:4/81-Al,C2/2017 Status:しasc Ro.:4/10/01‐ ハしし″Zυ 10 「 01ty:Nα Hlし り■lN■ノ′ヽし         1'ス
‐``
`ヽ
マ′‐́●●●シ  ν  ―…―――    ―――――

SMELTING PVT L′ I｀D     16 05 2017            Dcfcrl‐ cd

.HQ Filc               Rlン A Filc               Iッ iC No/1)atc:0510399561     Dctr Datc:

^1′
0[′
^く
n/^n2く く′Aヽ′17/      nヽ /つ■/ozl∩ /00つ RQ/AM17/      24082016                   27062017

‐HQ Filc              Rlン A Filc             Iッ iC No/1)atc:0510399561     1'CiCr lり atC:

:01/81/050/00355//ヽ N/117/     :05/23/040/00239//ヽ M17/      24082016                   27062017
54 Decision:｀

ё obscrvcd that apllicati6A for thc abovc AA has bccn rcft・ rrcd to MSMl〕 for
^^・――‐̂―`^ 

T`ρ 月̂ ^:A△月+^、、′ol+fAr thOir r^n■ lmontc ②nAパρ60rlhe oЯ qocomments. NC decided to wait for their comments and defer the case.

'l'he case slands defcrred to 21 .06.2017.

for

Case No.:43/I8/81- Parly Nar.nc:R.R.KAlllll, MccrNo/t)atc 4181-Ll.C2l20l1 Approvcd

55

IALC2/2016            LIMITED,             1605.2017

HQ Filc              RIン A Filc             lソ iC No/1)atc:0310807460
:01/81/050/00394//ヽ M17/     :03/95/040/00723/ノ Nヽl1 6/      30082016:01/61/UDU/UUjソ 4//ヽ IVl 1//      :UO/ソ D/υ ttυ /Uυ /ZD′ ′ヽ lVl 1 0′       つυ υO iVlυ

Dccision:NC dccidcd to ratitt thC nOrms forthc abovc AA as pcr DIPP col■ lncnts vidc tj0

INo.12/38/2017¨ TSW/55 datcd 16.05.2017 as under:

1.   lroHo、ving、vords rnay bc sufΠ xcd、vith thc description of cxpoll product

``Coppcr Conductor,Unarmourcd

iC x16 Sq.1■ 1■―Quan」 ty 39 Kms.,

lC x 25 Sq.mm― Quantity 39 Kms.,
lC x 35 Sq.mm― Quantity 39 Kms,
lC x50 Sq.mm― Quan」 ty 39 Kms,

lC x 70 Sq.lllm― Quantity 39 Kms.,
lC x 95 Sq.mm― Qualntity 24 Kl■s&,
lC x 120 Sq.mm― Quanity 24 Kl■ s.''

2. Voltage rating of "1 100 Volts" may be specified with the export items.

14
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3. Quantity of import item at Sl. No.
Engineering 'fable-5

4. Quantity of import items at Sl. No.

export products.

1 may be allowed

2may be allowed

I14506 Kgs taking clue from

1.05 Kgs./Kg. content in the

It/ヽ lllay takc suitablc consequcntial action accordingly.

Casc No.:10/21/81-AI,C2/2016 Party NamcIPONDY OXIDES  MCCt No/Datc:4/81-
AND CHItMICAlン SIツ 1｀41TED  Al′ C2/2017

16.052017

56

HQ IrilC

:O1/81/050/00494//ヽ M17/
RI′ A「 ilc

:25/24/040/00011/AM17/

Lic.No/Date:2510004654
30.082016

Status:

Deferred

Dcfer Date:

27.06.2017

tO MSME for

Status:
Deferred

Dccision : NC obscrvcd that application for thc abovc AA has been referred

comlncnts. NC decidcd to wait for thcir cotntnents and dcfer the casc'

'l'hc casc stands defcrrcd 1o27.06.2011.

Case No.:2/18 l8l-^l,C2l2}l6 Party Namc:AVO Cn RBON Meet No/Date:.4181-

INI)IA PRIVATII L'l'D., 1\LCZl20l7
16.0s.2017

IIQ l:ile RI-A Filc Lic.No/Date:0410162236 Defer Date:

:0 I /8 I /050/00 3531 AM]l I :0412410401000661 AMIT I 13 I '08'201 6 27 '06'2017

Dccision : NC decided send a dcficiency letter to firm as per DIPP UO No' l2l38l2}l7-
'l'SW/57 datcd 16.05.2017 as under:

l. I{eply submittcd by the firm vide their letter dated 2010312016 has been perused' Firm

has submitted information for import items at Sl. No. 3, 4, 5 & ll and not

information at Sl. No.3, 4, 5 & I I of Standard Deficiency Format' Accordingly' firm

may bc requcsted to submit information in respect of items sl' No' 3, 4' 5 & 1l of

standard Dcficicncy lrormat, export product wise reproduced below:

57 (3) Detail technical drawings with dimension of each export product, Catalogue' if

any, may also be furnished'

( ) Weight of cach ExPort Product'

(5) Weight of cach of the imported and indigenous input, separalely for each export

pl"oOu.t, for the purpose of material balancing. Net weight (Gross weight minus

wastage) lor each imported and indigenous input in the export product may be

indicaied. Nct wcighi along with details of other imported input to be used in

the resultant prodJct and Jought to be imported/procured from sources other

than thc license, if any, may also be indicated'

(11) Detailed calculation as to how the quantity of raw material proposed for import

has becn arrived at, including the net weigtrt of components to be manufactured

15



out of thesc importcd materials, waslagcs clairncd at cach stagc o['

manulacturing with complcte justificatiop and supportcd by documcntary

evidence/drawin gs etc.

'l'he case stands dcferred to 21 .06.2017 .

Case No.:18/18/81-ALC2/2016 Party Namc:JINDAIン SAW lッ TD McctNo/1)atc:4/8ト
Al´ C2/2017

16052017

1´ic No/Datc:0510399601HQ Filc                RIン A IrHc

:01/81/050/00369/AM17/       :05/23/040/00233//ヽ N/117/       Ol.09.2016

Approved

Decision : NC decided to ratify the norms forthc abovc AA as pcr DIPP commcnls vidc I'Jo

No.l2138/2017-TSW/58 datcd 16.05.2017 as undcr:

L Following may be suffixed with the dcscription ol'cxport itcm "'l'hickrrcss ol-31-PI']

Coating: 1.5 n,r,n, OD :355.6 mm, Coating arca : 40506.179 Squarc mctcrs"'

Z. Import item at Sl. No. l(Stccl Shots & Grits) may bc allowcd as applicd lbr bcing

less than 0.5 oA of lrOll value olexports'
58 3. Import items at Sl. No. 2,3 8d 4 may bc allowcd ol"'rclcvant gradc" as containcd in

the export item.
4. euantity of import item at Sl. No. 2 viz. l:poxy Powdcr ol'rclcvant Gradc may bc

allowed as 4.80 M'l'taking clue lrom SION C-1292 '

5. euantity of import ircm at Sl. No. 3 vit.. Adhcsivc ol- rclcvant gradc may bc

allowed as 10.572 MTtaking clue lrom SION C-1292'

6. euantity of import ilcm at Sl. No. 4 viz. Polypropylcnc(PP) or rclcvant gradc may

be allowed as applicd for i.e. I 3l M'l' taking cluc C- 1292'

7. Import items at Sl. No. 5 may be allowed on nct 10 nct basis with accountability

clause.

RA may take suitable consequcntial action accordingly'

Case No.:19/18/81-ALC2/2016 Party Name:JlNDAl, SAW t.'l'D Mcct No/Datc:4/81- Approvcd
At.c2l20t7
16.0,s.2017

I-tQ File RLA File l.ic.No/l)ate:0510399602

:0li 8l /050/00 370lAMl7l :05l23l04ol00235lAMt7l 0l .09.2016

Decision : NC decided to ratify thc norms fbr thc abovc AA as pcr I)lPI'> commcnts vidc LJo

No. I 2/38/20 I 7-TSW/59 as under:
59

l. Sizes of export items, 3t,PP /llSS Coating and CWC Coating thickncsscs, thcir quantity

may be specified as pcr encloscd Anncxurc-4'
2. Total coatingareaof cxport itcms at Sl. No. I &2 may bc spccificd as 9218.842 Sq.

Meters &.61307 .934 Sq. Meters respectivcly.

3. Thickness of 3LPP coating in cxport items at Sl. No. l& 2 nay be spccificd as 3.5 mm.

4. euantity of import irem at St. No.l may bc allowcd as applicd for bcing 0.51 % ol'

FOB value of export items at Sl. No. l.

rKil
"h&=/ 
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5. Import itcms at Sl. No. 2, 3. 4,7.8,9 &. 12 may be allowed of "relevant grade" as

contained in thc cxPort items.

6. Quantity of irnport item at Sl. No. 2 viz. Epoxy Powder of relevant grade may be

allowed as I . 104 M'l' taking clue from SION C- 1292'

7. Quantity of import item at St. Xo. 3 viz. Adhesive of relevant grade may be allowed as

2.422 M'l'taking clue from SION C-1292'
g. euantity ol implrt item at Sl. No. 4 viz. Polypropylene(PP) or relevant grade may be

utto*.d as applicd for i.c. 30 MT taking clue from sloN.c-1292.
g.Irnportilcmatsl.No.5viz.SinteredPowdermaybedeleted.
10. Quantity of irnport item at Sl. No.6 may be allowed as applied for being 0'2 % of FOB

valuc of cxport itcms at Sl. No. 2.

1 l. Quantity of import itcm at Sl. No. I viz. Epoxy Powder of relevant grade may bc

allowcd as 7 .296 MT taking clue from SION C-I292'

12. Quantity of import item at St. Xo. 8 viz. Adhesive of relevant grade may be allowed as

16.001 M'l'taking clue from SION C-1292'

13. euantity of impoit itcm at Sl. No. 9 viz. Polypropylene(PP) or relevant grade may be

utto*.d as applied lor i.c. 201.33 MT taking clue from sloN c'1292.

14. hnport itcm at Sl. No. 10 viz. Sintered Powder may be deletcd.

15. Word..l{clcvant"maybcprcfixcdwiththedescriptionof importitem atSl._No' ll and

its quantity may be allowcd as 1.03 Kgs./Kg. content in export items at Sl' No' 2 as

claimed by thc firm.

Quantity lf irnport item at Sl. No. 12 viz.. Cement may be allowed as l '05 Kgs'/kg'

content in export items at Sl. No. 2.

Import items at Sl. No. l3 to l5 may be allowed on net to net basis with accountability

clause.

I{A rnay takc suitablc consequential action accordingly'

CaseNo.:46/18/81-Al,C2l2016 PartyNamc:SIIIVALIK MeetNo/Date:4/81-

IllMlil'Al.coNl'ROl.S t.'fD. AL'C212017
16.0s.2017

IIQ lrilc RLA llilc Lic.No/Date:05 10399656 Defer Datc:

:0l /8 l/050/00 397lAMt7l :05l24lo4ol0o287lAM:iZl 08.09.2016 27 '06'2017

l)ccision : NC obscrvcd that DIPP l)cficiency letter sentto firm on 08.03.20l7fpllowed with

rcmindcr datcd 04.05 .2017.NC dccidcd to await rcply of the llrm and defer thc case'

'l'hc casc stands dcl'crrcd to27.06.2011.

casc No.:d9l18/81-ALC2/2016 Pafly Name:S'fl1Rl-t'Iti PowllR Mect No/Date 4181- Approved
.t.ItANSMISSIONI,IMI'I'ED AI,C2I2OI]

16.05.2017

IIQI]iIcRl,Atrilct,ic.No/Date:0310807692
:01/8 l/050/00400/AM I 7/ :03/95/040/00359/AM I 7/ 08'09'2016

Dccision : NC dccidcd to ratify thc norms fbr thc above AA as pcr DIPP comments vide LJO

No.l2138/2017-'l'SW/61 datcd 16.05.2017 as under:

of cxport items at Sl. No. 1 ,2 & 6 may also be specified as 230 Kms' 270

16.

17

Status:
Defe rrcd

Quantitics

17
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Kms. & 260 Kms respcctivcly in addition to thcir wcights.

Z. Ner weights of cxport itcms at Sl. No. 3^ 4 &.5 may bc spccilicd as 414.936 M'l'.

3516.05 MT & 414.786 M'f rcspcctivcly.
3. Word "Greascd" may bc suffixcd withthc dcscription of export itcms at St. No.3 to 6.

4. Quantity of imporl itcm at Sl.No. I (Primary tJnalloycd Aluminium) rnay bcallowcd

as applicd for i.e. 450.453 M'l' as 1.02 Kgs./Kg. contcnt in thc cxporl itcms at Sl.

No. 1 , 2 8.6, taking clue lbrm SION C-1394.

5. Quantity ol'import itcm ( Magncsium) at Sl. No. 2 rnay bc allowcd as l-036 M'l' as

t.t0 fgs./fg. content in thc export itcms at Sl. No. I . 2 &- 6. taking clue lonn SlOi''"

c-1394.
6. euantity of import item (Silicon Mastcr Alloy ) a1 Sl. No. 3 may bc allowcd as

applicd for i.e.2.795 M'l'as 1.075 Kgs./Kg. contcnt in thc cxport itcms at Sl. No. 1.2

& 6, taking cluc form SION C- 1394.

1. euantity of import itcm at Sl. No.4 ( AlLrminiurn lngot) rnay be allowcd as 30ltl'57

MT as 1.04 Kgs./Kg. contcnt in thc cxport itcms at Sl. No. 3 . 4 &.5. taking clLrc

lorm SION C-7.

8. euantity of import item at Sl. No. 5( tligh Carbon Stccl Wirc/l{od) may bc allowcd as

1496.288 M'f as 1.02 Kgs./Kg. contcnt in thc export itcms at Sl. t\\o.3 to 6 takirrg cluc

from SION C-7.
g. euantity of import itcm at St. No. 6 (l.inc) may bc allowcd as 5t1.677 M'l' as 4 %

weight of steel tontent in export itcms at Sl. No.3 to 6. taking clrrc lj'om SION C-7.

10. Quantity of import itcm(Overhead Condr"rctor Grcasc) at St. No. 7 may bc alloivcd

upto 2 % of FOB valuc olexport items at Sl. No. 3 to 6'

RA rnay take suitable consequential action accordingly'

casc No.:50/18/81-ALC2/2016  Party Namc:S′ 「 ERLI・ 1｀ lI POヽVItR Mcct No/1)atc:4/81

TRANSMISS10N lン IMI´ I｀ItD   AIンC2/2017
16.052017

Iッ ic No/1)atc1031 080771 2   1)cncr l)atciHQ IrHc                RIン A rilc
:01/81/050/00401//ヽ Ⅳl1 7/       :03/95/040/00406/AM17/       08092016               27062017

Dccision:NC observcd that DIPP Dencicncy ICttcr scntto Arm on 08.03.2017fp‖ owcd with

renlindcr datcd 04.05.2017.NC dccidcd to a、 vait rcply ol｀ thc ilrlll and dcibr thc casc.

´
「 hc case stands defcrred to 27.06.2017.

Case No.:7/18/81-ALC2/2016  Party Namc:DYNAMIC
CABI′ ES PVT.1ン TD

HQ File RLA Filc

63 :01/81/050/00358/AM17/        :13/24/040/00021/ノ
Mヽ17/

Dccision :1ヽ C obscrvcd that rcply of thc flrrn has bccn

DIPP for commcnts.

´
I｀hc case stands defcrrcd to 27.06.2017

Status:
Dcferred

Mcct No/1)atc:4/81-

ALC2/2017
16.052017

lンic.No/Datc:1310048375  Defer Datc:

lo9.o9.2016              .2706.2017

rcceivcd and samc is bcing rcfcrrcd to

Status:
Deferrcd

円
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64

case No.:9/18/81-AIJC2/2016  Party Name:FC1 0EN
CONNECTORS LIMITED

RIン A IlilcHQ「 ilC
101/81/050/00360//ヽ Nl1 7/        :10/24/040/00059/AM17/

Dccision : NC observed that application for the abovc AA has been

comments.NC dcCidcd to wait for thcir commcnts and dcferthe case.

rcferred to DeitY l'or

'l'hc casc stands dclcrrcd 1o21.06.2011'
|

J

‘
υ

'l'he case stands deferred to 21 '06'2017 '

mcN∝ H側 田―ALCν2い 6 PanyNamα HTCtlkE:RS Xi:棚 rC4/81- 淵 cd
ド()UNDIう RS&I]｀

16052017PvT I′TD
Lic.No/Datc:0810138679  Dctr Datc:

67器 鰤 %590036ν
AM口   鷺 た赫li90m7711『

ibovcAI権

0滉

Cn КたrcdЮ 6:縦

lLr

Dccision : NC obSCrVCd that appliCation fol

commcnts.NC dccided to wait fortheir comments and defcrthc case.

_、 .         1  1_r__^■ `^う ,Aκ う∩ 17′
l｀hc casc stands dcfttrrcd to 27.06.2017.

(じasc No.:7/21/81-ALC2/2016 Party Name:HBLPOWER
SYSTEMS LTD。 ,

RI′ Al'il(

no′つИ/n∠
HQ Filc

:01/81/050/00491/AM17/

19

HQ IrllC

:01/81/050/00364//ヽ 4ヽ17/

RIン A「 ilc

i13/24/040/00022/AM17/

Lic.No/Date:1010059607

o9092016

Status:
Dcferrcd

Lic.No/Date:1310048372  Dcfer Datc:

o9.09.2016              27.06.2017

rcfcrrcd to MSME for

Status:
Deferred

Decision : NC obscrved that application for the above AA has been

comments.NCdccidedtowaitforthcircommentsanddeferthecase.

'l'he case stands deferred to 27 .06.2017 '

case No.:60/18/81-AlJC2/2016 Party Name:WAGO PRIVATE  IMcet No/Datc:4/81-
ALC2/2017LIMITED
116.05.2017

Status:
Deferred

Lic.No/Date:0910064141  Defer Datc:

16.09.2016               27.06.2017

being referred to



DIPP for commcnts.NC dccidcd to、 vait for thcir conlillcnts and dcfcr thc casc.

′
「 he casc stands deferrcd to 27.06.2017

Casc No。 :34/18/81-AI」 C2/2016  Party NamclPHOENIX FOII´ S   Mcct No/1)atc:4/81-      Status:

PVT.LTD.             Alン C2/2017          Dcfcl・ rcd
16052017

HQ FHc                 RIンA Filc                lフ iC.No/1)atc:0310807899  Dctr Datc:

69 :01/81/050/00385/AN/417/       :03/95/040/00465/AM17/        19092016               2706.2017

Decision : NC observed that applicalion lor thc abovc AA has bccn rcl'crrcd to MOS lbr

comments. NC decided to wait l'or their cotnmcnts and dclbr thc casc.

'l'hc case stands dcferred to 21 .06.2011.

′
I｀he case stands defelTed to 27.06.2017.

Casc No.:42/18/81-ALC2/2016 Party Namc:RI〕 13P INDUS′ I｀ RHtSヽ4cct No/1)atc:4/8ト
PVTlンTD                AIッ C2/2017

16.05.2017

HQ F‖ c                RIッ AI'Hc               Iン iC NO/1)atc:0410162287
:01/81/050/00393/ノ lヽヽ417/       :04/24/040/00104/ノ Ⅳ`l1 7/       20092016

Decision :NC observed that reply of thc firm receivcd through cmail in cxccl file lormat
needs formatting. NC decided to ask the firm to submit hard copy of the reply and defer thc

case stands dclerred to 27 .06.2017 .

Lic.No/Datc:0310808074  Dcfer Datc:RIンA Filc

:03/95/040/00447/AM17/ 26.092016               27.062017

"' ff'*''
;;""'""

i-i .,!. _"' r" 
'\' l:_lcihr

Casc No.:35/18/81-AIノ C2/2016  Party Namc:PHOENIX 11011ッ S   Mcct No/1)atc:4/81       Status:

PVT.L′ I｀D               ALC2/2017           Dcfcrrcd
16052017

HQ File                 RLA Filc                I′ ic NO/1)atc:0310807896  Dcfc・ r Datc:

70 :O1/81/050/00386//ヽ
N117/       :03/95/040/00418//ヽレ117/        19092016               27062017

1)ccision:NC observed that MOS Dc「 lcicncy lcttcr scnt to flrlη  on 08.03.2017.NC dccidcd

to scnd a relnindcr to expcditc thc reply ofthc flrlll and dcた rthc casc.

|

H013NIX       Mcct No/1)atc:4/8卜       Status:

'PVT●

1ンTD     ALC2/2017           Dcfcrred
16.052017

:01/81/050/00387/AM17/

Decision : NC observed that application lor the abovc AA has bccn rcfcrrcd to MSMII tbr
comments. NC dccided to wait I'or their cornmcnls and dcl-cr thc casc.

'l'he case stands deferred to 21.06.2017.

20

Status:
Dcferred

2706.2017



′
I｀hc case stands deferred to 27.06.2017.

(,asc No.:4/15/81-AIッ C2/2016  Party NalllciltSヽVARI GIン OBAL McctNo/Datc:4/81-
MI〕TAl′ INDUSTRHtS       Alッ C2/2017
PRIVATlう 1′ lⅣllTED        16 05.2017

Lic No/Datc:0710110463HQ IfilC               Rlン A lrilc
:O1/81/050/00330//ヽ M17/       :07/24/040/00198/AM17/       129.09.201674:0ii8l/0s0/00330/AMt7/ fiilz4l04oloo198lAM17l 29.09.2016 

_

Decision : NC observcd that hard copy of the application not received from RA,

nNC decided to send a reminder to RA concerned and defer the case.

'['hc casc stands dclcrrcd to 27 .06.2017 .

(〕asc No.:3/21/81-AI′ (〕2/2016 Party Name:FC1 0EN

CONNI]CTORS LIMITED

HQ「 ilC
:01/81/050/00487//ヽ Ⅳl1 7/

RLA IrHc

:10/24/040/00064/AM17/

Dccision : NC observcd that application for the above AA has been referred to DeitY
- ) / ^ --.^:t r^- aL^:- ^aramanfc o..l rlofer thn neqe

cornmcnts. NC dccidcd to wait for thcir comments and defer thc case.

′
I｀ hc casc stands dcfcrrcd to 27.06.2017.

casc No.:4/21/81-AI,C2/2016   Party Namc:「 CI OEN
CONNltCTORS Iッ IMITI〕 D

for

Ａ

２

Ｌ

０

Ｒ

＝

HQ「 1lC
:01/81/050/00488/ノ Nヽl1 7/76

:10/24/040/00065/AN417/       05 102016

1)ccision : NC obscrvcd that application for thc above AA has been refcrred to DeitY for‐

col-nrncnts. NC dccidcd to rvait for thcir commcnts and defer thc casc'

'l'lrc casc slands dcfcrrcd lo 21 .06'2011 .

Lッ ic.No/Date:1010059623

05.10.2016
‐
27.06.2017

Casc No.:39/18/81¨ AIノC2/2016 Party Namc:POLYCAB WIRES IMcctNo/Date:4/8ト
PVT.1′ TD.             :ALC2/2017

116.052017

HQ Filc

:O1/81/050/00390/ノ ｀
～
117/

RlンA「 ilc

:03/95/040/00510/AM17/

Lic.No/Datc:0310808134

28.092016

Status:
Deferred

Defcr Datc:

2706.2017

rcfcrrcd to

Status:
Deferred

Defer Date:
27.06.2017

Bangalore.

Status:
Deferred

Status:
Deferred

ItQ lrilc RLA Irilc l.ic.No/Date:1310048421 [)efer Date:

:01/8 l/050/00 37 | /A|v-tl / :13124/0.10/oo027lAtMl7l I 8' I 0'20 l6 27 '06'2017

l)ecision : NC obscrvcd that harcl copy of thc application not rcceived lrom RA, Jaipur' NC

21



to send a rcmindcr to I{A concerncd and dcl-cr tltc casc.

case stands deferred to 27 .06.2011 .

Case No.:10/18/81-A lyC2/2016  Party Namc:FC1 01〕 N         Mcct No/1)atc:4/81-      Status:
CONNECTORSI´ IMI′ I｀ED    AIン C2/2017          Dcfcrrcd

16.052017

HQ Filc                 RIン A Filc                lン iC No/1)atc:1010059636  Dctr Datc:
:01/81/050/00361/ノ Mヽ17/       :10/24/040/00067/ノ Nヽ117/       25.102016               27062017

Dccision:NC obscrvcd that application for thc abovc AA has bccn rcた rrcd to DcitY for

colη mcnts.NC dccided to wait forthcir coml■ cnts and dcfcr thc casc.

′
「 hc case stands deferred to 27 06.2017.
′
「 hc case stands deferred to 27 06.2017.

RIン A Filc lンiC No/Datc:1010059638

Case No.:14/18/81-       Palty Namc:ICON POヽ VIう R   Mcct No/Datc:4/81-AIンC2/2017 Status:

ALC2/2016            S01ン UT10NS PVT LTD     16 05 2017              Dcfcrrcd

HQ Filc             RI′ A Filc             Iッ ic.No/Datc:0510400322     Dcfbr Datc:
:O1/81/050/00365/ノ Ⅳヽl1 7/     :05/23/040/00353/ノ ヽヽ 417/      28102016                  27062017
80 Dccisi6轟

:Nё obζcrved that a``liあ tion for thc abovc AA has bccn rcfcrrcd to DcitY for
COlη lnCntS,NC dccidcd to wait for thcir conll■ cnts and dcfcrthc casc.

′
1｀ he casc stands dcfcrrcd to 27.06.2017.

Casc No.:17/24/81-Al,C2/2016

: NC observed that application lor the abovc AA has becn rclcrred to MSMII for
NC decided to wait for their commcnts and dclcr thc casc.

case stands deferred to 27 .06.2017 .

:01/81/050/00590/ノ Mヽ17/

イ
ー,q

Case No.:64/18/81-

ALC2/2016

HQ Filc

Party Name:FCI OEN N/1cct No/Datc:4/8卜 AlンC2/2017 Status:

CONNECTORSlッ I M ll｀ I〕D   1605.2017 Deferred

79 Dcciζ
ion:ヽ c obscrvcd that applicttion for thc abovc AA has bccn rcbrrcd to I)citY For

comments.NC decidcd to wait forthcir commcnts and dcFcrthc casc

`I｀he casc stands dcfcrrcd to 27.06.2017.

RLA F‖ c

:02/24/040/00142/AM17/

Lic No/Datc:0210207112
128.10.2016

Mcct No/1)atc:4/81-

ALC2/2017
16.05.2017

Status:
Dcferred

Case No.:18/24/81‐ ALC2/2016 Party Name:ASSOCIATED
PIGMENTS LIMITED



commcnts. NC dccidcd to wait for thcir cotnments and defer the case.

'l'hc casc stands dclcrrcd to27.06.2017.

Casc No.:22/24/81-       Pany Nanlc:MANASH     NICet NO/D
AI,C2/2016           KUMAR PAUIッ          16052017

;l;;;"'" ;; ;,,;" r.ic.No/Date:0 2to207 rs Derer Date:

^^t^AtAAAt^^1 ^oti\\.n1'7 
I i) 11)1116 27,06.2017

,o irs rlosotoo 59sl LM|Zl :o2l24lo40loo149l AM|T l 02'11'2016

83 l)..i.iun : \.C obscrvcd that application for the abovc AA has been referred to
1,ccls10n : ヽ くし OOSCrvco lnat aPPHcat1011 lυ l tllし  Oυυ Vし ア ′`  `11い、' υツー・・ ・― ―́・ ‐―― ―― ―

C0111lllClltS.N(〕 dccidcd toヽⅣait for thcir colllmcnts and dCtr thc Casc

'l'hc casc stands dclcrrcd to 27 .06.2011'

casc No.:1/1/81-Al′C2/2017   Pany Nainc:THERMO CABIン ES ■ICCt No/Datc:4/81‐
     Status:

AlンC2/2017           Deferrcd
l′ 1■111・ Iう I)

16.05.2017

-^・ .ヽ                   1): A I'コ ^                 Iic No/1)ate:0910064392  Dctr Datcl

84器鰤掲5υ0063VAM17  ‰た1月 iυ00287蝋
ヱ6r scnt t『 111%i08.03.2017.([増∬胤dI)ccision:N(〕 Obscrvcd that I)IPP I)cflcicncl

to send a reminder to firm and defer the case'

'[hc case stands deferrcd to 27 -06.2017.

case No.:12121/81-^l,czllol6 Parly Nanrc:S'l'llRl,lNG Meet No/Date:4/8 l- Status:

IiXPOR'I'S ALC2|ZO\7 f)eferred
I 6.05.2017

HQ IlilC               RI′Al'ilc               Lic No/Datc:0510400488  Dcた
r Datc:

:01/81/050/00496/ノ Ⅳ`l1 7/        :05/24/040/00359/ノ Ⅳヽl1 7/       25 11 2016               2706.2017

case No.:2/2 4l8l-Al,c2l20l6 Pafly Namc:ASSOCIAl'tjD Mcet No/Date:4/8 l- Status:

PIGN4llNl'S l'lMl'flrD Al'C}l2}ll Deferred

16.05.2017

ItQ lrilc I{l.A l:ilc Lic.No/Date:0210207204 Defer Datc:

,o ,6itarioso to057stAMtlt :O2l24l040ll0t11lAM17l 15'12'20t6 
- 

27'06'20tj
..l +^ I\/Ql\rlE fnr

:01/81/050/00575/ノ Mヽ1//        :UZ/Z4/U41υ /υυl′ ′′′ヽlVl l′′       |■
υ・■
「 :「 rir              l           l

Decision:NC obscrVCd that application for thc above AA has been referred to MSME fol
C0111mCntS.NC dccidcd tO wait fortheir commcnts and dcfer thc casc.               

‐

appliあti3A f。 l tig五66↓

`AA has been rcfcrrcd to MSME for
Dccision:NC observcd that
colnments. NC decided to wait for their comments and defer the case.

'l'hc casc stands dcferrcd to27.06.2017.

'l'he case stands deferrcd to 27 .06'20]'1 '

23
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Casc No.:8/24/81‐A LC2/2016  Party Namc:ASHOKA       Mcct No/1)atc:4/8卜      Status:
EXPORTS,              ALン C2/2017          Dcfcrl・ cdLArυ ヽ 1ら                    ′ヽ しし 4′ 4VI′

16.05201710.υ ,Zυ 1/

HQ File               RLA Filc               l′ ic No/1)atc:2910025272  Dcfcr Datc:

87 :01/81/050/00581/AM17/       :29/24/040/00004/AM17/       21 122016               27062017

Decision : NC observcd that application for thc abovc AA has bccn rclcrrcd to MSMII lor
comments. NC dccidcd to wait for the ir commcnts and dclcr thc casc.

´
I｀ hc casc stands dcfcrrcd to 27.06.2017.

Case No.:21/24/81-ALC2/2016 Patty Namc:MANASH KUMAR McctNo/1)atc:4/81-     Status:
PAUlッ                AI´ C2/2017          Dcfcrl・ cd

16052017

HQ「 ilc                 RLA Filc                lフ iC No/1)atc:0210207229  Dctr Datc:

88 :O1/81/050/00594//ヽ
4ヽ17/       :02/24/040/00192/ノ Nヽ417/       0301 2017              27062017

Dccision : NC obscrvcd that application for thc abovc /ヽ /ヽ has bccn rcncrrcd to ⅣISヽ/11〕 lor

comlncnts.NC dccidcd to wait fortheir commcnts and dcibrthc casc.

The case stands defcrrcd to 27.06.2017.

Casc No.:4/1/81-Al,C2/2017   Palty Namc:ASSOCIATI〕 D
CABI′ ES PVT I′ TD

4ヽcct No/1)atci4/81-

Al´C2/2017
16.052017

I′ ic No/1)atc:0310810350

05.01.2017

to rlrlll on 04.05.2017.

Status:
Defcrred

Dctr Datc:

2706.2017
HQ Filc              Rlン A Filc

89 :O1/81/050/00641//ヽ
N/117/       :03/94/040/00914/ノ Mヽ17/

1)ccision:NC obscrved that DIPP I)cncicncy lCttcr scnt

to scnd a rclllindcr to flrnl and defcr thc casc.

´
I｀hc casc stands dcfcurred to 27.06.2017.

7

idcdN(〕 dcc

Casc No.:5/24/81-Alノ C2/2016  Party Namc:APΛ R         Mcct No/1)atc:4/8卜      Status:
INDUSTRIES Iッ IMITED     ALC2/2017          DeferrcdINDUSTRIES Iッ IMITED     ALC2/2017          Deferrcd

16.05.2017

HQ File                RI´A「 ilc               I´ iC No/1)atc:0310810369  Dctr Datc:
:O1/81/050/00578/ノ Nヽl1 7/       :03/94/040/00880//ヽ M17/       0601 2017               2706.2017
90 :O1/81/050/00578/ノ

Nヽl1 7/       :03/94/040/00880//ヽ M17/       0601 2017               2706.2017

1)ecision:NC observcd that DIPP I)eflcicncy lcttcr scnt to lirlη  o11 04.05.2017. 1ヽ C dccidcd

to send a reminder to firm and defer the case.

'l'he casc stands deferred to 27 .06.2017.

Casc No.:25/1/81-Alン C2/2017  Party Namc:TIRUPATI       Mcct No/1)atc:4/8卜      Status:
PLASTOMATICS PVT      Al´ C2/2017          Dcfcrl・ cd
LIMITED               16.052017

91 HQ File               RLA irilc               Iン ic.No/Datci131 0048525  1Dctr Datc:
:01/81/050/00662/AM17/       :13/24/040/00038//ヽ M17/        1201 2017              2706.2017

Decision:N(〕 obscrvcd that DIPP Dcflcicncy lcttcr scnt to rlrm on o4.05.2017. N(〕 dccidcd

■F岬IL
‐     ■、:■

'(■

.dc

i  fl,も                           
¨
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'l'hc casc stands dclcrrcd lo 27 .06.2011 .

Casc No.:20/24/81-ALC2/2016 Party Namc:MANASH KUMAR
PAUl′

RIン A Irilc

:02/24/041

HQ IrilC

:01/81/050/00593//ヽ M17/ :02/24/040/00207/AM17/

Decision : NC observed that application for the above AA has been referred to MSME for

commcnts. NC dccidcd to wait for the ir comments and defer the casc.

´
Fhc casc stands dctrrcd to 27.06.2017.

RIノ Al'1lcHQ「 ilC

INo/1)atc:4/81‐         Status:

2/2017          Dcttrrcd
5.2017

casc No.:21/4/81-AI′ C2/2017  Party Namc:SHI]RA METAL   NIcCt No/1)atc:4/81‐
ALC2/2017PVTl´ TD

IIQ lrilc RLA Irilc Lic.No/Date:1310048530 Defer Date:

,r,oittrlos0/00100/AMl8/ :t3l24l040l00046lAMtzl l8'01'2017 27'06'2017

Decision : NC observcd that hard copy of the application not received from RA, Jaipur' NC

<Jccidcd to scnd a rcmindcr 10 RA concerncd and defer thc case.

'['hc casc stands dcfcrrcd to 27 .06.2011 '

(〕asc No.:12/24/81-Al,C2/2016 Pany Nainc:KIR′ I｀ANIン Alン     ⅣlCCt NO/1)ate:4/8卜        Approvcd

S′「 Itlll′
PRIVA′ I｀ 1〕 lン IM ITI〕 D   Alン C2/2017

1605.2017

1ン ic No/1)atc:0310810638

1品試泥5υ0058yAM17  跳λl尾:α0092VAM17  19 01 2017
1)ccision:NC dCCidCd to ratitt thc nOrms forthc abovc AA as pcr DIPP comlη

CntS Vidc UO

oヽ.12/38/2017-′ I｀ SヽV/94 as undcri

Words "l]'l'C/llLjtl/I.'l'C/S'l'C" may be prefixed with the description of export

product .

word ,,Rclcvant gradc and size " may prefixed wi!! llre 
description of. import item

and its quantity may be allowed as gdO MT as 1.60 Kgs./Kg' content in the export

item taking cluc from SIONs C-385 &C-593'

I{A may take suitablc conscquential action accordingly'

Mcct No/Date:4/8ト

AIンC2/2017

16.052017

Status:
Deferred

Defer Date:

2706.2017
う
４
＾
ン

Status:
Deferrcd

1605.2017

■
:

94

l.

つ
４

J

Party Namc:KIRTANl′AL
STEI]I′ PRIVATE LIMITED

RIッ A「 ilc

:03/94/040/00927/ノ Nヽ項 17/

L」 :T SINGH

_μ f

=、
しょも。ぃ,
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Lic.No/Date:0210207257
17.01.2017

Approved

95

HQ「 ilC
Lic No/Date:0310810637
19.012017



Decision : NC decided to ratify the norms for thc abovc AA as pcr DIPP commcnts vidc LJO

NO.12/38/2017-TSW/95 as under:

1。 Words t`BTC/EUl〕 /1ン TC/S・FC''may
product.

be prefixed with the description of cxport

2. Word "Relevant gradc and sizc " may prefixed with the dcscription o[ import itcm
1.60 Kgs./Kg. content in the exportand its quantity may bc allowcd as 800 M'l'as

itcrn taking clue from SIONs C-385 & C-593.

ILA may take suitable conscclucntial action accordingly.

)7 .V t to t tv)vtvvJ)Lt trt)

Decision : NC obscrved that MOS l)elLciency lcttcr scnt to llrm on 04.05.2017.
await reply of the firm and defer the casc.

'l'he casc stands deferred lo 27 .06.2017 . ,

Dcfcr Datc:

2706.2017

NC dccidcd to

―
一 一

―´コ

Decision : NC observed that DIPP Dcficiency letter scnt to firm on 04.05.2017. NC dccidcd

await reply of the firm and defer thc case.

case stands dcl'erred to 27 .06.2017 .

Party Namc:JST S′ I｀ 1〕SAlンIT     N4cct No/1)atc:4/81-       Status:

TRANS「 ORMERS PVT.Iン TD.,  Alン C2/2017 DcfclTcd

16.052017

RLA Irilc l´ ic No/1)atc:2210015646   1)cfcr l)atc:

:22/24/040/00099//ヽ M17/ 06.02.2017 27062017

Mcet No/Datc:4/81-

AlンC2/2017
16.05.2017

1′ ic.No/Date:0310810663

Approved

HQ Filc RLA Filc

:01/81/050/00644//ヽ 4ヽ17/       :03/94/040/00968/AM17/       2001 2017

Decision:NC dccidcd to ratitt thC nOrms for thc abovc AA as pcr MOS commcnts vidc thcir

UO No.2(7)/201ldated 26.04.2017(copy Cnc10scd).

RA may takc suitablc conscqucntial action accordingly.

Case No.:7/1/81-ALC2/2017  Party Namc:CHANDAN
STEEIン LIMITED

Casc No.:19/24/81-A LC2/2016 Party Namc:KRI´ I｀ lKAヽVIRES  Mcct No/1)atc:4/8ト

PRIVATI〕 Iッ IMITI〕 D       Al,C2/2017
16052017

HQ Filc RLA Filc Iンic.No/Datc:0210207274

Iン iC●No/Datc:0510401391

27012017
98

HQ Filc

:01/81/050/00652/Aヽ 417/

RLA Filc

:05/23/040/00410//ヽ M17/

編

.!! : 11_tts't

26



Decision : NC observcd that DI II Dcficiency letter sent to firm
to await reply of thc firm and defer the case.

'l'he case stands dcfcrrcd to 27 .06.2017.

on 04.05.2017. NC dccided

Casc No.:9/1/81-ALC2/2017   Party Name:ELKAY
′
I｀ 1う 1´ 111´ INKS LTD.

rcmindcr to firm and dcl'er thc case .

′
I｀ hc casc stands dcfcrrcd to 27.06.2017.

「

Party Namc:CENTURY METAL MectNo/Datc:4/8ト
RI〕 CYCIン ING PRIVATE LTD  ALC2/2017

sent to firm. NC

(〕asc No.:6/1/81-Al,C2/2017

16.05.2017

Lic.No/Datc:0510401631

14.02.2017

Dccision : NC obscrved that application for the abovc AA has been referred to

cornments. NC dccided to wait for thcir comments and defer the case.

MSME for

う
ん
ｎ
υ

Casc No.:10/1/81-AI′ C2/2017  Party Namc:「 C101CN       Mect No/Datc:4/81‐      Status:
(10NNI〕 CTORS LIヽ 41TED    AIン C2/2017          Deferrcd

16052017

HQ「Hc                 RI´ A Filc                Lic No/1)atc:1010059721  Dcfc・ r Datc:
:01/81/050/00647//ヽ M17/       :10/24/040/00104//ヽ 4ヽ17/       15.022017              27062017

1)ccision : N(3 obscrvcd that application for thc abovc AA has bccn rcfcrred to DcitY for

C011llllCnts.N(〕 dccidcd to wait for thcir conll■ cnts and dcfcr thc casc.

′
I｀ hc casc stands dcfthrrcd to 27 06 2017

Casc No.:1/4/81‐ AI,C2/2017   Party Namc:BILCARI〕
l′ IMI′ I｀ 1〕 I)

HQ「ilc               RLA Fil(
:01/81/050/00080/ノ ヽヽ 418/

RLA「 ilc
:31/83/04:31/83/040/00157/ノ Mヽ17/

Lic.No/1)atc:3110066596

17022017

from RA,Piune.NC

′
I｀hc casc stands dcfcrred to 27.06.2017.

SINGH
習 縦

Deputヽ E用電:[ヨ]]lf子 lilili彗瀾
'1°

1::1番

.lfil堅

ÍFII「建ミ・ ョ¬「
そF'

囃 :抵 :淋 諄
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HQl'ilC

100 :01/81/050/00646/AM17/

Rl´ A Filc

:05/23/040/00342//ヽ M17/

RIン A Filc

:05/23/040/00514/AM17/

Status:
Deferred

Status:
Deferred

Mect No/Date:4/8ト

ALC2/2017
16.05.2017

Mcct No/Date:4/8ト

AIンC2/2017

16.05.2017



Casc No.:2/4/81-ALC2/2017   Party Namc:B11ン CARIt      Mcct No/1)atc:4/8ト
1ンIMITED                AI´ C2/20!7

1605.2017

Status:
Defcrred

HQ Fllc                RLA FHc                I′ iC.NO/1)atc:3110066593  Dctr Datc:
:O1/81/050/00081/Aヽ 418/       :31/83/040/00160//ヽ 4ヽ17/       17022017              27062017

ided to send a reminder to RA concerned and dcfer thc case.

case stands deferred to 27 .06.2017 .

104 :O1/81/050/00081/Aヽ
418/       :31/83/040/00160//ヽ 4ヽ17/       17022017              27062017

1)ecision :NC obscrvcd that hard copy ofthc application not rcccivcd fl・ olη RA,Piunc.卜(C

ハ
Ｖ

Dcfcr Datc:

27.062017

Decision : NC observed that application for thc abovc AA has bccn rcft・rrcd lo MSMl〕 for

NC decided to wail f,or thcir comments and dcfcr thc casc.

case stands delerred to 27 .06.2017 .

1/050/00661/AM17/       :05/24/040/00552/AM17/       21.022017              27.062017

ision:NC obscrvcd that E)IPP dcflcicncy lcttcr scnt to rlrln on o3 05.2017 NC dccidcd to

l a rcΠlindcr and defer thc casc.

casc stands dcferred lo 27.06.2017.

: NC observed that DIPP deficiency lctter scnt to firm on 03.05.2017. n\C dccidcd to

Case No.:24/1/81-ALC2/2017  Party Namc:WAGO PRIVATI〕  Mcct No/1)atc:4/8卜      Status:

Iン IMITlう D                Al´ C2/2017           Dcforrcd
16.05.2017

Iン IMITlう D                Al´ C2/2017           Dcforrcd
16.05.2017

1ン ic.No/1)atc:0510401741   1)cfcr I)atc:HQ Filc                RLA Filc

106 :01/81/050/00661/AM17/       :05/24/040/00552/AM17/       21.022017              27.062017

Case No.:17/1/81¨ AlフC2/2017

HQ File

:01/81/050/00654/AM17/

that application lor thc abovc AA has bccn rclcrrcd to MSMII forDecision:NC obscrved

28

1ン iC●No/1)atc:1310048563

17.022017

Status:
Dcferrcd

TREATMENT CO PVT lン TD,

RIッ A Irilc

Status:
Deferred

Mcct No/Datc:4/81‐

ALC2/2017
16.05.2017

Casc No.:16/1/81-ALC2/2017  Party Namc:LUXFER UT′ I｀AM  Mcct No/1)atc:4/8ト

INDIA PRIVATI〕 IンIM ITI]D   Al′ C2/2017
16052017

I´ic No/Datc:0510401771  Dcfc・ r Datc:HQ Filc                RLA「 Hc

107 :01/81/050/00653//ヽ
M17/       :05/23/040/00548/AM17/       23.02.2017              2706.2017

Decision:NC obscrved that DIPP deflcicncy lcttcr scnt to flrln on 04.05.2017.NC dccidcd to

scnd a rcnlindcr and defcr the case.

´
「 hc casc stands dcfcrred to 27.06.2017.



commcnts. NC decidcd to wait for their comments and defer the case.

'l'he case stands deferred to 27 .06.2017 .

Casc No.:19/4/81-Alノ C2/2017  Party Namc:DELCRAY      Meet No/Date:4/8卜      Status:
CABIン 13S PVT.1ン

′
I｀D.      ALC2/2017         Defcrrcd

16.05.2017

ItQ [:ilc RLA lrile Lic.No/Date:3010103980 Deler Date:

169:01/81/050/00098/AMl8/ :3012410401000421AM171 10.03.2017 27.06.2017

I)ecision : NC obscrvcd that application lor the above AA has been referred to DIPP on

15.05.201 7 lor comrncnts. ir-C dccidcd to wait for their comments and defer the case.

'l'hc casc stands dcf-crrcd to 2l .06.2011 .

「
‐

・・・・二
‐

(〕asc No.:23/4/81-AIッ (〕2/2017  Palty Nallle:ヽ VItlンSPUN CORP  4ヽcct No/Datc:4/81-      Status:
IッTD                  AIフ C2/2017          Dcfcrrcd

1605.2017

::∩ 1'i10                RI Aド iい               Iic No/Date:3410043024 1Defer Date:HQ Filc               Rl´ A「ilc              Lic.No/Datci341 0043024 1Defer Date:

110 :01/81/050/00102/ANl18/       :34/24/040/00360/AM17/       14.03.2017              27.06.2017

1)ccision : NC obscrvcd that application for the above AA has becn rcfcrred to E)IPP on

15.05.2017 for co■ lrncnts.卜 (C dccidcd to、 vait fbr their cornlnents and defcr the casc.           
‐

′
l｀hc casc stands dctrrcd to 27.06.2017.

1

|

――■

′
I｀hc casc stands defcrrcd to 27 .06.2017.

l13(〕
asc No.:16/4/81-AIン (〕2/2017  Pally Namc:APAR

INDUS′ FRH〕 SI′ IMI′ I｀131)

Mect No/Datc:4/8卜     Status:
ALC2/2017          ‐Deferred

…
躊

…

路 t認酔∫E臨翻Dlr€Ctorst6 Goneral Trad€
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Casc No.:15/4/81-ALC2/2017  Party Namc:APAR
INDUS′ 1｀RIES I′ IMITED

:TS:NGH

Mcct No/Date:4/8ト

ALC2/2017
16052017

Status:
Defcrred

Status:
Deferred

Case No。 :24/4/81-ALC2/2017  Party Name:WELSPUN CORP Meet No/Datc:4/81-
Ll｀D.                  :ALC2/2017

116.05.2017

I Ie Irile iRt.A File Lic.No/Date:3410043040 lDefer Date:

112 :01/81/050/00094/AMl8/ :34/241040100362/AM17l 17.03.2017 '.27-06-2017

Dccision : NC obscrved that application for the above AA has been referred to DIPP on

15.05.201 7 for commcnts. NC decided to wait for their comments and defer the case.

'lhc casc stands delcrrcd to 27 .06.2017 .



to I)IPP on

´
I｀ hc casc stands dcfcrrcd to 27 06.2017.

Dccision : NC observcd that applioa

I 5.05.201 7 for comments. NC decidcd t

'l'hc casc stands deferred lo 27 .06.2017.

Casc No.:8/4/81-ALC2/2017 Party Name:SFIIVA UTENSILS
INDUS・ I｀RIES PVT LTD,

Mcct No/Datc:4/8ト

AlッC2/2017

16.05.2017

RI′AF‖ c                  Lic No/Datc:0510402063
:05/24/040/00647/AM17/       2703.2017

Decision : NC observed
I 5.05.201 7 for comments.

that application for the abovc AA has bcen rcferred to DIPP on

NC decidcd to wait for their comments and dclcr thc casc.

'l'he case stands deferred to27.06.2011.

Casc No.:6/4/81-ALC2/2017  Party Namc:JINDAL SAヽ V Ll｀ D McctNo/1)atc:4/8ト
AI´C2/2017
16052017

: NC observed that application for the above AA has bccn rcfcrrcd to DIPP on

15.05.2017 for comments. NC decided to wait for their commcnts and dcfcr thc casc.

30

Casc No。 :20/4/81-ALC2/2017  Party Namc:」 AINSON CABI´ I]S McctNo/1)atc:4/8ト

INDIA PVT lン
′FD        Alン C2/2017

16052017

PRIVA 「́ I〕 LIMITED 16052017

HQ File                RIッ A「 ilc               lン iC.No/1)atc:3410043062  Dcrcr Datc:

115 :01/81/050/00096//ヽ
M18/       :34/24/040/00379//ヽⅣl1 7/       24032017              2706.2017

Decision:  NC observcd that application for thc abovc AA has bccn rcfcrrcd to ン1()S lor

commcnts.NC dccided to watt forthcir comments and dcfcr thc casc.

′
「 hc case stands deferrcd to 27.06.2017.

Status:
Deferred

Status:
I)eferrcd

Status:
Deferred



′
1｀hc casc stands dcncrrcd t。 27.06.2017.

Casc No.:5/4/81-Al′C2/2017   Party Namc:JENSONS

t  i                   lINTERNAT10NAIン1 1        1
HQl'llC               RI′ A「ilc              Iッ ic.No/1)atc:0510402102  Dcfcr Datc:

118 :O1/81/050/00084/ノ
N`/118/       :05/23/040/00619/Aヽ 417/       30032017              27.062017

1)ccislon : NC obscrvcd that application for thc abovc AA has bccn refcrrcd to E)IPP on

15.05.20 1 7 for co1llincnts.N(〕 dccidcd to、vait fbr their corlments and dcfcr the casc.

′
I｀hc casc stands dcfcrrcd to 27.06.2017.

IIQ I:ilc Itl.A Filc

119 :01/81/050/00089/ノ Mヽ18/ 105/24/040/00656/AM17/

I)ecision : i NC observed that application for the above AA has been referred to DIPP on

15.05.2017 for cornments. NC decidcd to wait for their comments and defer the case.

'l'hc casc stands dclerrcd to 27.06.2017.

Lic.No/Date:0510402090

30.03.2017

(〕asc No.:12/4/81-AIン C2/2017  Palty Namc:VINEY
CORPORAT10N Lン TD

Meet No/Date:4/81‐      Status:
ALC2/2017          Deferred
16.052017

Lic.No/Datc:0510402093  Defer Datc:

30.03.2017              2706.2017

HQ「 ilC

120 :O1/81/050/00091//ヽ M18/
R
:0

RIンA「 ilc

:05/24/040/00642/AM17/

Decision : NC obscrvcd that application for the above AA has been referred to DeitY for
cornmcnts. NC decidcd to wait for their comments and defer the case.

I'he case stands deferred to 27 .06.2017 .

Casc No.:9/4/81-AIJC2/2017 Party Namc:SVAM        Mcct No/Date:4/81-
PACKAGING INDUSTRIES  ALC2/2017
PRIVA′ I｀1]LIMITED       16.052017

つ
４

RIン A Ililc

:05/24/041

Defer Datc:

27.06.2017:O1/81/050/00088/AM18/ :05/24/040/00665/AM17/

Decision : NC observed that application for the above AA has been referred to MSME for
comments. NC decided to wait for their comments and defer the case.

'l'he case stands defcrred to 27.06.2017.

Case No.:7/4/81-AIJC2/2017 Party Namc:REEP
INDUS'FRIES PVT.1´

´
rD.

RIフA「 ilc

Mcet No/Datc:4/8ト

ALC2/2017
16.05.2017

Lic.No/Date:0410162971

″     ..P

‐ ~ /´
31

Meet No/Date14/81‐

ALC2/2017
16.052017

Status:
Deferred

Status:
Deferred

Status:
Deferred

Defer Datc:

Casc No.:10/4/81-AIJC2/2017  Party Namc:TDT COPPER    IMeet No/Date:4/81‐
LIMITICD               IALC2/2017

■6.052017



:01/81/050/00086/Alヽ 418/       :04/24/040/00231//ヽ M17/       10042017              27062017

1)ecision : NC observcd that application for thc abovc /ヽ /ヽ has bccll rcibrrcd to I)IPP on

15.05.20 1 7 for collllncnts.N(〕 dccidcd to、vait for thcir collllllCnts and dcibr thc casc.

′
「 hc casc stands dcferred to 27.06.2017.

15.05.2017 for comments. NC decided to wait for thcir commcnts and dclcr the casc.

|

一― 一
一一」

ments. NC dccided to wait for thcir comments and dcfcr the casc.

IThe case stands deferred to 27.06.2017.

Casc No.:13/4/81-ALC2/2017  Party Name:ADINA′ I｀H     Mcct No/1)atc:4/8卜     Status:

ltXTRUS10N PRIVA′「 E     Al′ C2/2017          Dcfcrrcd
LINIITED               16 05 2017

Lic No/1)atci241 00421 76   Dcfc・ rl)atc:HQ Filc               Rlン AF‖ cHQ「 ilC                KLン Ar‖ C               lコ lC INO/1ノ 0しヽ.Z'lυυ
'41′
υ  νし1し l■ノαιし

124 :O1/81/050/00092/Aヽ
418/       :24/24/040/00028/Aヽ 417/       1704.2017              27062017

Decision : NC obscrvcd that application for the abovc AA has bccn rcfcrrcd to MSMI〕 for

Casc No.:14/4/81-AIフ C2/2017  Party Namc:AMC C00Kヽ VARIう Mcct No/1)atc:4/8卜      Status:

(IN DIA)PV´ 1｀ .1ンTD.      Alン C2/2017        Dcfcrrcd
16.052017

‐HQ File              ‐RLA Filc              I′ iC No/1)atci0710 H 1423  Dctr Datc:

125 :01/81/050/00093/ANl18/       :07/24/040/00009/ノ
Nヽl1 8/       19042017              27062017:01/81/050/00093/ANl18/       :07/24/040/00009/ノ Nヽl1 8/       19042017              27062017

Decision : NC obscrved that application for thc abovc AA has bccn rctrrcd to DIPP on

15.05.201 7 for coΠ lrncnts.N(〕 decidcd to、vait fbr thcir colllinCntS and dcfcr thc casc.

′
Fhc casc stands dcfcrrcd to 27.06.2017.

Decision : NC observed that application for the above AA has bccn rcfcrrcd to l)lPP on

15.05.2017 for comments. NC decided to wait for their commcnts and dcfer the casc.

Casc No.:13/4/81-Alフ C2/2017

case stands deferred to 27.

Casc No.:18/4/81-ALC2/2017  Party Namc:DELCRAY
CABLES PVT.LTD.

Mcct No/1)atc:4/8ト

ALC2/2017
16.05.2017

Status:
Dcfcrrcd

Status:

I)cfcrrcd

I)cfcr I)atci

27062017

to MSMI: R)r

‐
HQ File

1126.:01/81/050/00090/AM18/

RLA File

:02/24/040/00011//ヽ M18/

Case No.:l ll4l81-Al'C2/2011 Party Nanre:KSE Mcct No/Datc:4/8ト

Elン ECTRICALS PVT Lッ
′
I｀D.   Alン C2/2017

16.052017

Lic.No/Date:0210207536

20.04.2017

Decision : NC observed that application for the abovc AA has bccn rclcrrcd

comments. NC decided to wait for their comments and dcfer thc casc.

r三黒:ゴ翼裏 [
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()「 FI,INI:A(〕 I]NDA F()R ⅣIEETIN(〕 NO.04/81 DATED 16.05。 2017

Casc No.AR-84
Mecting No. 4/81

1)atcd:― 16.05.2017

StteCt:― ____」 F破ation of SION under 100%EOU.

Decision : NC observed that reply of the firm was referred to C&PC for comments. NC
decided to wait for their comments and defer the case.

'l'he case stands deferred to 27.06.2017.

Subjcct:-

Decision : 'l'he application for the above AA was sent to DIJI for comments, however,
DIII informcd that this is case of motor component is same may be dealt by the DIPP.
I)lPP have informcd this case relates to DHI, however, any specific comments required
may be intimatcd.

'l'he case stands dclcrrcd to 27 .06.2017 .

| t_
I)atcd:- 16.05.2011 I I{A I:ile No. 03/941040/00758/AMl3
SubJcct: 

-

of Advance

一 ――― ――  巨些亘型Ⅲ No.0310749939 dated 17.09.2013.Decision: NC obscrvcd that DIII Deficiency letter sent to firm on 03.05.2017. NC
dccided to await reply ol'the firm and defer the case.

′
I｀hc casc stands deibrrcd to 27.06.2017.

Casc No.AR-87
Mccting No. 4/81

1)ated:― 16.05.2017

Subject:-

Decision : NC obscrved that application for the above AA has been referred to MSME for
comments. NC decided to wait for their comments and defer the case.

'l'he casc stands defcrred to 27 .06.2017 .

Casc No.AR-88 M/S.B.R.INDUSTRIES LIMITED
Mccting No.4/81 HO IrilC NO.01/81/050/00372/AM13/1)ES― II

M/S.SAKSHIIMPEX,LUDHIANA
HQ Irile NO.01/81/162/706/AM13/PRC/DES― II

Noida SI]Z Irilc No.12-398/2007-100° /OEOU/

M/S.Iン I〕 I′ I｀WIND SHRIRAM MANUFACTURING LIMITED
HO lrilc No.O1/81/50/194/AM14/DES.H

RA Filc No.04/24/040/00071/AM14

Amcndmcnt/Modiflcation of norrlls in rcspcct of Advance
Authorization No.0410147961 dated 15.07.2013.

M/S.TRIDI〕 NT TOOIッ SIソ IMI′ I｀ED
HQ File No.01/81/050/00270/AM14/

RA File No.03/95/040/00253/AM14/
Irixation of norrns in respect of advance authorization no.

0310743492 datcd 30.07.2013.

RA Filc No.05/23/040/00309/AM13/

く
υ
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（い．̈I)atcd:― 16.05.2017
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I)atcd:- 16.05.2017

/」         33

“

,- 'rq ,.P
i
,: c.



Modiflcation/amendmcnt ofrltifled normξ l√
~respect ofAdvattLJl

Authorization No.0510338300 datcd 06.ll.2012.

Decision:NC decidcd to ask the flrm to providc the calculation for O/O wastagc llom thc

used raw material as per [)lll request.

1｀he case stands defcrred to 27.06.2017.

M/S.COMET EXPORTS
HO Filc No:01/81/050/00376/AM13/1)ES.H/

RLA File No:29/24/040/00006/AⅣ l13/

Ratification of norms in rcspcct of Advancc Authorization No.

2910018933 datcd 29.10.2012.

ffiaiapplicationforthcaboveAAhasbecnrefcrredtoMSMI]I.or
comments. NC decided to wait for their comments and defcr thc casc.

l'he case stands deferred 1o27.06.2017.

Iralta sEZ F'ile : 2(l )lM-23120081
Srbi."t' I Fixation of ad-hoc norms undcr 100% EOU.
じ い
ЧJし Vし 。            I A``｀ “

し
`υ `●

ψ ^¨ … … ‐ … … ― … … ― シ・ ‐‐― I二三 二 三 二

Decisioni NC obseⅣ ed that frirn has requested for amcndmcnt~5F~sloN 522~IT]

aHowing 2200-2300(Manganese Ore+Mangancsc Siag)an,750-800 Kgs Cokc/99al laltowtllB LLvv-LJvv \lvr4llB4llsJs vtw I rYr4rrS4rrvrv urq6.,/' -]'--'----' I

against-"*port of 1000 fgs Sitico ManganesJ. NC cxamined thc comments offered.by 
i

MOS ,rid" their UO No, 2(16)/2014-TW dated 13. 04.2017 which needs furthcr 
I

'l'he case stands deferred to 27 .06.2017 .

M/S.SHIVAIフ IK BIMETAIン CONTROIン SI′ IMI′ I｀ 1]D

HO File:O1/81/050/00172/AM17/DES.H
RIン A Filc:05/24/040/00111/ANl17/

Modification of ratified norms in respect of Advance

Authorization No.0510398765 datcd 09.06.2016.

icationfortheaboveAAhasbccnrefcrredtoMSMl,for

Case No.AR-89
Meeting No.4/81

Dated:― 16.05.2017

Subject:-

Case No.AR-90
Meeting No.4/81
Dated:-16.05.2017

Case No.AR-91
Meeting No.4/81
Datcd:-16.05.2017

Case No.AR-92
Mccting No.4/81
Datcd:… 16.05.2017

comments. NC decided to wait for their comments and dcl'cr thc casc.

M/S.KOTSONS PRIVATI〕 Iン IMIT「〕D
File:O1/81/050/00326//ヽ M16/1)1]S.I1/

RIノ /ヽ「
ilc:06/24/040/00024/AM16/

Modification of ratified norms in rcspcct oI Advance

Authorization No.0610038228 datcd 22.09.2015.

Decision : NC dccided to ask thc firrn 1o providc thc calculation lor import item No'l

linking core dimension with rating of export product as pcr DI II rcqucst.

The case stands deferred to 27 .06.2017 .

Subject:
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[而τ逐悪:Iands de拠馬atO薦.201デ |

(〕asc No.AIt-93 Ⅳ1/S.TD POヽ VI]R SYSTl]MSIン IMITI〕 D
ⅣIccting No.4/81

I)atcd:-16.05.2017

Subjcct: Itatiflcation of norrns in respect of Advance Authorization No.

0710106746 dated 24.09.2014.

1)ccision:NC decided to ratify thc norms for thc above AA as per DHI comments宙 de

thcir tJO No.'fSWI] 311701214 (copy enclosed).

!!! qgy_Bkclqltqb !. ",-o_t"E9qry!t' 
ql rylg! s999 rdlt

Subjcct:

I)ccision i  N(〕 dccidcd

12/21/2017-′ I｀SW/94-A/R

meters and

to ask thc firm to submit information as per DIPP UO No.
datcd 1610512017 as under :

l. Irirm has inlormcd that duc to change in scope of supply because of various
rcasolls, thcrc has bccn change in description and quantities of supply items and

accordingly thcy havc rcqucsted for review/ reconsidcration of adhoc Norm
fixed earlier by the Norms Committee.

2. Advancc Authorization is very old and no past record of the case is availablc
with us.

3. Rcquest of firm
details:

not specific & they may be askcd to submit the following

(i) Reviscd list of export items giving description, quantities
thcir wcights.

(ii) Revised list of import items giving description and quantities.
(iii) Information in respect of Sl. No. 3, 4, 5, I I & I lA of Standard Deficiency

Format, revised export product wise.

The case stands deferred to 27 .06.2017 .

Casc No.AR-95
ⅣIccting No. 4/81

Datcd:-16.05.2017

Subject:

Dccision :NC dccidcd
12/21/2017-′ l｀ SヽV/95-A/R

1. F'irm has inforrncd that due to change in scope of supply because of various

rcasons, thcrc has bccn changc in description and quantities of supply items and

to ask thc firm to submit information as per DIPP UO No.
datcd 1610512017 as under :

Irilc No:O1/81/050/00432/AM15/DES.H

Itiン A Irilc lヽ o:07/24/040/00234/AM15/

M/S.ABIR INFRASTRUCTURE PRIVATE LIMITED
HO lrilc NO:01/81/50/0157/AM10/DES.H

RI´A Irilc No:05/23/040/00023/AM10/

Modification of ratified norms in respect of Advancc
Authorization No. 0510248276 dated 25.08.2009.

M/S.ABIR INFRASTRUCTURE PRIVATE lン IMI´ I｀ED
Irilc No:01/81/50/0266/AM10/DES.H

RIン A lrilc No:05/23/040/00070/AM10/

Modification of ratified norms in respect of Advance

Authorization No. 05 10250680 dated 12.10.2009.

_99c_o4 r n g l y th ey_leye _,rgqu

Casc No.AR-94
No. 4/81

I)atcd:-16.05.2017
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fixcd carlicr by ihc Noims Cornmittcc.
Advance Authorization is vcry old and no pasl rccclrd ol-thc casc is availablc

with us.

Rcquest of flrm is not spccitic & thcy rnay bc askcd to submit thc lollowing
details:

(i) Revised list of export items giving dcscription. qr.ranlitics in mctcrs and

their wcights.
(ii) Revised list of import items giving dcscription and quarrtitics.

(iii) Information in respect of Sl. No. 3,4.5. 11 & llA ol-Standard l)cficicncy
Format, revised export producl wisc.

′
「 he case stands deferrcd to 27.06.2017.

M/S.GE INDIA INDUSTRIAL PRIVATI〕 lッ Iヽ41TED

HO File No:O1/81/050/00260/AM13/Dl理
RLA Filc No:05/23/040/00186/AM13/

ffi respect of Advancc Authorization No.

0510332474 datcd 23.08.2012.

Decision:NC decided to ratify the norms forthe abovc AA for rcdcmption purposc as

per DIPP comments vide UO No.l2l38/2017-TSW/55 as under:

I . euantily of exporr itcm namely, Vibration Monitoring & Analysis Systcrn(VAMS).

may be corrected as " 7 Scts"

2. Import items may bc allowcd as pcr Gencral Notc-4 I'or lrnginccring Products.

RA may take suitable

M/S.INOX INDIA PRIVATI]lノ IMITED
1/162/261/AM17/DES― I1/

Modiflcation of SIONs, C-1958 & C-704 i.e.norms for
e cylinders

Ltd.haSsubmittcdareprcScntationrequesting
modification of SION, C-1958 & C-704 i.e. norms for disposable cylindcrs-'l'hc

Committee discussed the case and matter is examined in consultation with concerned

department.

Thc case stands defcrrcd to 27 .06.2017 .

M/S.ABIR INFRASTRUCTURI〕 PRIVATI〕 Iン Iヽ41TIうD
HQ Filc No:Q1/81/050/00347/AMH/DES.H
RLA File No1 05/23/040/00205/AMl1/

trrtoaifrcation of ratified norms in rcspect of Advancc

Authorization No.0510277227 dated 18.11.2010.

ffiapplicationfortheaboveAAhasbecnrelerrcdtoDIPPonfor
comments. NC decided to wait for their comments and defcr thc case.

」
¬

rttP
' 1' ■`‐夕`

Casc No.AR-96

Datcd:-16.05.2017

Case No.AR-97
Meeting No. 4/81

Dated:― 16.05.2017

Casc No.AR-98
Mccting No. 4/81

Dated:-16.05.2017

Subject:

36
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´
「 hc casc stands dcfcrred to 27.06.2017.

Casc No.AR-99
Ⅳlccting No. 4/81

Datcd:-16.05.2017

Subjcct: ffi norms in respect of Advance

Authorization No.0510269360 datcd 29.07.2010.

Decision:]ヽ C obscrvcd that application for the above AA has becn referrcd to DIPP on for

cotnmcnts. NC dccided to wait for their comments and defer the case.

1｀he casc stands dcfcrrcd to 27.06.2017.

「

…

1100 M/S.ABIR INFRASTRUCTURE PRIVATE LIMITED

16.05.2017

Subjcct: Modincautt Of~radicd norms in respect of Advancc

cornmcnts. NC dccidcd to wait for thcir comments and deler the casc.

I'hc case stands dclcrrcd lo 27 .06.2017 .

Casc No.AR― 101

型£9tlngn墜型里1_
I)atcd:-16.05.2017

SLrb.icct:

Decision: NC obscrvcd that application forthe above AA has bccn rcferrcd to DIPP(Chemical

Division) lor commcnls. NC dccidcd to wait for their comments and defer the case.

′
「 hc casc stands dcncrrcd t。 27.06.2017.

M/S.KIRAN UDYOG
I lQ Irilc No: 01/81/059100172/ AM1!

rS,NGH
I…

Iマ rr“

M/S.ABIR INFRASTRUCTURE PRIVATE LIMITED
HO Filc No:O1/817650/00389/AMH/DI奎 型
ItiンA Filc No:05/23/040/00114/AM11/

HO lrilC NO:01/81/50/0566/AM10/DEsl里Mccting No.4/81
RIノA Irilc No:05/23/50/0159/AM10/

M/S.IMAGE IttBEI.S PRIVATE LIMITED
IIQ 「ilC:01/81/050/001Q
I{l,A lrile : 07 / 2a/ 0a0 / 00475 / A}l415 /
ifuiin.utio" 

-of 
norms ilr rcspect of Advance Authorization No.

0710107976 datcd 31.03.2015.

Caso No.AR-102 M/S.IMAGEIコABELS PRIVATE LIMITED

Mccting No. 4/81 面 ¬
I)atcd:-16.05.2017 RIフ A「■c:07/24/040/00498∠ AM12/

Subjcct: Ratification of norms in respect of Advance Authorization No.

0710086877 dated 08.03.2012.

fX.iriorr NC obscrved that application for the above AA has been referred to DIPP (Uhemtca

Division) for commcnts. NC decided to wait for their comments and defer the case.

'l'hc case stands dcferred to 27 .06.2017 .

墜型 些里g09/24/040/00037/AM14/
Modification of ratified norins in respcct of Advance Authorization

No.0910055892 datcd 01.05.2013

.,L



Decision: NC observed that application forthc abovc AA has bccn rclcrrcd to I)lPP (Chcmical

Division) for commcnts. NC dccidcd to wait lor their commcnts and dclcr thc casc.

l'he case stands delerred to21.06.2017.

Case No.AR-104 M/S. VT ME'r',CnAFI'(INDIA) I')V]'. LIMrl'lll)
Meeting No. 4/81 LIQ File No: 01/81/050/00200/AM 17 /Dll.rfi/
1)ated:-16.05.2017 RLA File No: 09/241040/001031AM17 /
Subject: Modification of ratified norms in respcct of Advance Authorization

No. 0910063696 dated 27.05.201.6.

Decision: NC observcd that application for the abovc AA has bccn rclcrrcd to DIPP lor

commcnts. NC decided to wait for their comments and dclcr the casc.

'l'he case stands deferred to 27 .06.2011.

I)ate:30.05.20 I 7

Place:New Delhi Deputy Dir
-s6"##,ilffi:
eetoly9FEtdF=F@jgfff ee

:#ir,*:S:"il :': "' I :i 5':*
1r.' '
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(Vinod Kumar Kashyap)

I"orcign'l'radc [)cvelopment Ol l'iccr
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（

´ Govt oflndia

Offlce ofthe Dcvclopmcnt CommissiOner
Ⅳlinistry ofMicro small&NIledium Enterpriscs

PIECHANICAL DIVISION

30(1ソ 17‐ME

SutteCt AA no 0510325625 dated 23.05.2012 in respect ofMノ s Friction Metal Fibres.

The nolllls may be recommended as fo1lows:‐

O  Sno l and 3 oflmport may be deleted as requested by the fl.111.

O  Sno 2 of items of import,being a consumable,rnay be allowed upto 2%of FOB

value.

This issues with the approval of Competent Authority.

多
′

(K.S.Sodhi)
AD(ME)

Shri V.K.Kashvap、 FTDO,DGFT Udvo負 Bhawan New Delhi
O/o The DC(MSME)ID note no 30(1)/17-ME dated H.04.17
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Department of Industrial Poticy & promotion
(rsw)

NC Meeting dated 16105/2017 - Case No. 48/18/8f (M/s Sterlite Power Transmission"
Limited ) (Advance Authorization No. 0310806339 dated 1g.07.2016)

Advance Authorisation may be ratified as under:

l. Quantities of export items at Sl. No. I & 2 may also be specified as 130 Kms, &
60 Kms respectively in addition to their weights.

2. Net weights of export items at Sl. No. 3, 4 & 5 may be specified as
851.275 MT,234.195 MT & 1337.773 MT respectively.

3. Word "Greased" may be suffixed with the description of export items at Sl. No. 1

to 5.

4. Word "Alloy" given in the description of export item at Sl. No. 3 may be
corrected as " Steel".

5. Word "Still" given in the descriptions of export items at Sl. No. 4 & 5 may be
corrected as " Steel".

6. Quantity of import item at Sl. No. I (Primary Unalloyed Aluminium) may be
allowed as applied for i.e. 231.395 MT as 1.02 Kgs./Kg. content in the export
items at Sl. No. | &2, taking clue form SION C-1394.

7. Quantity of import item ( Magnesium) at Sl. No. 2 may be allowed as
0.836 MT as 1.10 Kgs./Kg. content in the export items at Sl. No. I & 2 , taking
clue form SION C-1394.

8. Quantity of import item (Silicon Master Alloy ) at Sl. No. 3 may be allowed as
applied for i.e. 2.046 MT as 1.075 Kgs./Kg. content in the export items at Sl. No.
I &2, taking clue form SION C-1394.

9. Quantity of import item(Overhead Conductor Grease) at Sl. No. 4 may be
allowed as applied for being less than 2% of FOB value of exports

10. Quantity of import item at Sl. No. 5 ( Aluminium Ingot) may be allowed as applied
for i.e. 1691.298 MT as 1.04 Kgs./Kg. content in the export items at Sl. No. 3 , 4
& 5, taking clue form SION C-7.

ll.Quantity of import item at Sl. No. 6( High Carbon Steel Wire/Rod) may be
allowed as 704.342 MT as 1.02 Kgs./Kg. content in the export items at Sl. No. 3 to
5, taking clue from SION C-7.

12. Quantity of impon item at Sl. No. 7 (Zinc) may be allowed as 27.621 MT as 4 Yo

weight of steel content in export items at Sl. No. 3 to 5 , taking clue from SION
c-7.

Norms committee may take a view

Norms Committee II
DIPP No.12/38/2017-TSW/45 dated 16/05/2017

-/ * '---

(S.K.Jain)
Development Officer
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Departllllent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 1610512017 - Case No. 43118/81 (M/s R. R. Kabel Limited) (Advance
Authorization No. 0310807460 dated 30.08.20f 6)

Advance Authorisation may be ratified as under:

l. Following words may be suffixed with the description of export product
"Copper Conductor, Unarmoured
lC x 16 Sq. mm- Quantity 39 Kms.,
lCx25 Sq. mm- Quantity 39 Kms.,
lC x 35 Sq. mm- Quantity 39 Kms,
1C x 50 Sq. mm- Quantity 39 Kms,
1C x 70 Sq. mm- Quantity 39 Kms.,
lC x 95 Sq. mm- Quantity 24Kms. &,
lC x 120 Sq. mm- Quantity 24 Kms."

2. Voltage rating of "1100 Volts" may be specified with the export items.
3. Quantity of import item at Sl. No. 1 may be allowed as I14506 Kgs taking

clue from Engineering Table-5
4. 

9ffi11r,,",1,.1n;ilt;[:'1lj, 
No 2 may be arrowed as r 05 Kgs /Kg.

Norms committee may take a view

/´ 櫓 mリ ル

(S.Ko Jain)
Development Ofrlcer

Norms Committee Ⅱ
E)IPP No.12/38/2017-TSW/55 dated 16/05/2017
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Department of Industrial Poticy & Promotion

(rsw)

NC Meeting dated 16105/2017 - Case No. 2/18/81 gfls AVO Carbon India Pvt. Limited)
(Advance Authorization No. 0410162236 dated 3f .08.2016)

1. Reply submitted by the firm vide their letter dated 2010312016 has been perused. Firm has
submitted information for import items at Sl. No. 3,4,5 &. ll and not information at Sl.
No.3, 4, 5 & 11 of Standard Deficiency Format. Accordingly, firm may be requested to
submit information in respect of items Sl. No. 3, 4, 5 & I I of Standard Deficiency Format,
export product wise reproduced below:

(3) Detail technical drawings with dimension of each export product, Catalogue, if any, may also
be furnished.

(4) Weight of each Export product.

(5) Weight of each of the imported and indigenous input, separately for each export product, for
the purpose of material balancing. Net weight (Gross weight minus wastage) for each imported
and indigenous input in the export product may be indicated. Net weighiaiong with details of
other imported input to be used in the resultant product and sought to ne im-ported/procured
from sources other than the license, if any, may also be indicated.

(11) Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these imported
materials, wastages claimed at each stage of manufacturing with complete justification and
supported by documentary evidence/drawings etc.

Norms committee may take a view

Norms Committee I

μ
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(S.K.Jain)
Development Ofrlcer
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Departlllent of lndustrial Policyど L PromOtiOn

(TSW)

NC Meeting dated 1610512017 - Case No. 18/18/81 (M/s Jindal SAW Limited )
(Advance Authorization No. 0510399601 dated 01.09.2016)

Advance Authorization may be ratified as under:

l. Following may be suffixed with the description of export item " Thickness of
3LPP coating: 3.5 mm, oD :355.6 mm, coating area : 40506.179 Square
meters".

2. Import item at Sl. No. l(Steel Shots & Grits) may be allowed as applied for
being less than 0.5 % of FOB value of exports.

3. Import items at Sl. No. 2, 3 &. 4 may be allowed of "relevant grade" as contained
in the export item.

4. Quantity of import item at Sl. No. 2 viz. Epoxy Powder of relevant Grade may
be allowed as 4.80 MT taking clue from SION C_1292 .

5. Quantity of import item at Sl. No. 3 viz. Adhesive of relevant grade may be
allowed as 10.572 MT taking clue from SION C_1292.

6. Quantity of import item at Sl. No. 4 viz. Polypropylene(PP) or relevant grade
may be allowed as applied for i.e. 13l MT taking clue c-1292.

7. Import items at Sl. No. 5 may be allowed on net to net basis with accountability
clause.

Norms committee may take a view

./ g*--:,- ' 1gl -fl t*ty_
(S.K.Jain)

Development Officer
Norms Committee Ⅱ
DIPP No.12/38/2017‐ TSW/58 dated 16/05/2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1610512017 - Case No. 19/18/81 (M/s Jindal SAW Limited )
(Advance Authorization No. 0510399602 dated 01.09.2016)

Advance Authorization may be ratified as under:
l. Sizes of export items, 3LPP /HSS Coating and CWC Coating thicknesses,

their quantity may be specified as per enclosed Annexure-4.
2. Total coating area of export items at Sl. No. | &. 2 may be specified as

9218.842 Sq. Meters & 61307.934 Sq. Meters respectively.
3. Thickness of 3LPP coating in export items at Sl. No. 1 & 2 may be specified

as 3.5 mm.
4. Quantity of import item at Sl. No.1 may be allowed as applied for being 0.51

% of FOB value of export items at Sl. No. 1.

5. Import items at Sl. No.2,3, 4,7,9,9 & 12 may be allowed of '.relevant
grade" as contained in the export items.

6- Quantity of import item at Sl. No. 2viz. Epoxy Powder of relevant grade may
be allowed as 1.104 MT taking clue from SION C-1292.

7. Quantity of import item at Sl. No. 3 viz. Adhesive of relevant grade may be
allowed as2.422 MT taking clue from SION C-1292.

8. Quantity of import item at Sl. No. 4 viz. Polypropylene(PP) or relevant grade
may be allowed as applied for i.e. 30 MT taking clue from SION C-1292.

9. Import item at Sl. No. 5 viz. Sintered powder may be dereted.
10. Quantity of import item at Sl. No.6 may be allowed as applied for being

0.2% of FOB value of export items at Sl. No. 2.
11. Quantity of import item at Sl. No. 7 viz. Epoxy Powder of relevant grade may

be allowed as7.296 MT taking clue from SION C-lTgz.
12. Quantity of import item at Sl. No. 8 viz. Adhesive of relevant grade may be

allowed as 16.001 MT taking clue from SION C-1292.
13. Quantity of import item at Sl. No. 9 viz. Polypropylene(PP) or relevant grade

may be allowed as applied for i.e. 201.33 MT taking clue from SION
c-1292.

14- Import item at sl. No. l0 viz. Sintered powder may be deleted.
15. Word "Relevant" may be prefixed with the description of import item at Sl.

No. 1 I and its quantity may be allowed as 1.03 Kgs./Kg. content in export
items at Sl. No. 2 as claimed by the firm.

16. Quantity of import item at Sl. No. 12 viz. Cement may be allowed as .
1.05 Kgs./kg. content in export items at Sl. No. 2.

17- Import items at Sl. No. 13 to 15 may be allowed on net to net basis with. accountability clause.
Norms committee may take a view
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Development Ofrlcer
Norms Committee Ⅱ
E)IPP No.12/38/2017-TSW/59 dated 16/05/2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1610512017 - Case No. 49118/81 (l\Us Sterlite Power Transmission
Limited ) (Advance Authorization No. 0310807692 dated 08.09.2016)

Advance Authorisation may be ratified as under:

1. Quantities of export items at Sl. No. I,2 &,6 may also be specified as 230 Kms,
270 Kms. & 260 Kms respectively in addition to their weights.

2. Net weights of export items at Sl. No. 3, 4 t 5 may be specified as
414.936 MT, 3516.05 MT & 414.796 MT respectively.

3. Word "Greased" may be suffixed with the description of export items at Sl. No. 3
to 6.

4. Quantity of import item at Sl. No. I (Primary Unalloyed Aluminium) may be
allowed as applied for i.e. 450.453 MT as 1.02 Kgs./Kg. content in the export
items at Sl. No. I ,2 & 6, taking clue form SION C-1394.

5. Quantity of import item ( Magnesium) at Sl. No. 2 may be allowed as
1.036 MT as 1.10 Kgs./Kg. content in the export items at Sl. No. 1 ,2 &.6,
taking clue form SION C-1394.

6. Quantity of import item (Silicon Master Alloy ) at Sl. No. 3 may be allowed as
applied for i.e. 2.795 MT as 1.075 Kgs./Kg. content in the export items at Sl. No.
1,2 & 6, taking clue form SION C-1394.

7. Quantity of import item at Sl. No. 4 ( Aluminium Ingot) may be allowed as
3018.57 MT as 1.04 Kgs./Kg. content in the export items at Sl. No. 3 ,4 & 5,
taking clue form SION C-7.

8. Quantity of import item at Sl. No. 5( High Carbon Steel Wire/Rod) may be
allowed as 1496.288 MT as 1.02 Kgs./Kg. content in the export items at Sl. No. 3
to 6 taking clue from SION C-7.

9. Quantity of import item at Sl. No. 6 (Zinc) may be allowed as 58.677 MT as 4 o/o

weight of steel content in export items at Sl. No. 3 to 6 , taking clue from SION
c-7.

10. Quantity of import item(Overhead Conductor Grease) at Sl. No. 7 may be' allowed upto 2% of FoB value of export items at Sl. No. 3 to 6.

Norms committee may take a view

4二J『口>
Development Offlcer

Norms Committee Ⅱ
16/05/2017
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated l6l05tz0l7- Case No. 12t24/81 (M/s Kirtanlal Steel Private Ltd')

(Advance Authorization No. 0310810638 dated 19.01.2017)

Norms may be modified as under:

1. Words .. BTC/EUE/LTC/STC" may be prefixed with the description of

export product .

2. Word "Relevant grade and size " may prefixed with the description of import

item and its quaritity may be allowed as 800 MT as 1.60 Kgs./Kg. content in

the export item taking clue from SIONs C-385 &' C-593'

(S.K.Jain)
Development Officer

Norms committee maY take a view

Norms Committee II
otPp No. 1213812017-TSw/94 dated 1610512017
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Norrns rnay be rnodiflcd aS under:

1.WOrdS``BTC/EUE/LTC/STC''may be preflXed With thC description of
export produl

ed with the descr●■On Ofimp摯
2. WOrd``Rele～

MT as l.60 Kgs./Kg.content in
item and its 5&C-593.
the export it(

Norms committee maY take a view

TsW/95 dated 16/05/2017

(S.K.Jain)
DeveloPment Officer
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Government of lndia

Ministry of Steel
TechnicalWing

Subject: Ratification of Advance Authorization No 0310810663 dated 20.01.2017
- M/s Chandan Steel Limited, Mumbai.

DGFT may refer to their UO No 0118115016441AM-171DES-2167 dated
27.03.2017 on the subject mentioned above. ln this connection, it is informed that the
request of the applicant has been examined and this Ministry recommends the
following quantity of import taking clue from SIONs C-524, C-525 and C-535 against
export of 2250 MT and 750 MT Bright Bars made from Hot Rolled Stainless Steel
Peeled Bars of ITC Code 72222012, Grade 304 and 316 and 1500 MT and 500 MT
Stainless Steel Bars and Rods, Stainless steel round corner square (lTC Code
72221992), Stainless Steel Hot Rolled flats (lTC Code 72209090) , Stainless steel
angles, shapes & sections (lTC Code 7224020) and stainless steel wire (lTC Code
72230091) ofgrade 304 and 316:

―
・

０

Ｓ

Ｎ

ltem of import Quanuty
applied

Quantity
to be
a!!owed

1 Stainless Steel melting scrap Grade- 304 4000 MT 3985M丁
2 Stainless Steel melting scrap Grade -316 1330 MT 1315 MT
3 Relevant shaped refractories (Bricks) 100M丁 100M丁
4 Relevant monolithic refractories (Ramming Mass) 20M丁 20 MT
5 Relevant special refractories ( Shrouds, Mono

Blocks, Stopper, Nozzles, slide gate refractory,
porous plugs, Zircon Nozzles & Tundish Nozzles)

5 MT 5M丁

The above recommendations are however, subject to the condition that the company
has AODA/OD facilities as claimed by them.

.mF,.') o
tsR:s66tnag-a,

Deputy lndustrial adviser

Shri Vinod Kumar Kashyap, FTDO, DES-ll, DGFT, Udyog Bhawan, New Delhi
Ministry of Steel U.0.no 2(7)r2011‐ ]剛V dated 26.04.2017
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DyDGF丁 .DES― ||

TSVVB 3/170/214

DEPARttMENT OF HEAW INDUSTRY
UDYOG BHAVAN

Ref:AA No 710106746 TD Power Systern Bangalore

DGFtt U0 01/81/50/432/AM-15/DES― ll

Export Product― Unwound Statorfor l10 MW Alternator′ weight 87MT

(K.K.丁 iwari)

lndustrial Adviser

Deputy Dkector G€neral of Forelgn Tr"
ft{-g1 qrqp q6fi-tg66-l

Dlr6ctorate G€noEl ot FoBlgn T,
qrr+Fq rl-€i gd|-tl EiTrF

Mlnlstry of Commorca & ln,
BEir.r !r.rq. 
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Department of lndustrial POlicyど 髭PrOmotiOn

(TSW)

NC Meeting dated 1610512017 - Case No. A/R-94 (M/s Abir Infrastructure private
Limited) (Advance Authorization No.05 1024927 6 dated 25.0g.2009)

1. Firm has informed that due to change in scope of supply because of various
reasons, there has been change in description and quantities of supply items and
accordingly they have requested for revieil reconsideration of adhoc Norm
fixed earlier by the Norms Committee.

2' Advance Authorization is very old and no past record of the case is available
with us.

3' Request of firm is not specific & they may be asked to submit the following
details:

(i) Revised list of export items giving description, quantities in meters and
their weights.

(ii) Re_vised list of import items giving description and quantifies.
(iii) Information in respect of Sl. No. 3, 4, 5, i t a t I A oi Standard Deficiency

Format, revised export product wise.

Norms committee may take a view

Norms Committee II
DIPPNo. |2/3812017-TSW94-A/R dated t6t\5t2Tt7
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Development offlcer
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Departllllent of lndustriaI POlicy`&PromOtiOn

(TSW)

NC Meeting dated 16t0512017 - Case No. A/R-95 (lWs Abir Infrastructure private
Limited) (Advance Authorization No.051 02506g0 dated 12.10.2009)

1' Firm has informed that due to change in scope of supply because of various
reasons, there has been change in description and quantities of supply items and
accordingly they have requested for review/ reconsideration of adhoc Norm
fixed earlier by the Norms Committee.

2' Advance Authorization is very old and no past record of the case is available
with us.

3- Request of firm is not specific & they may be asked to submit the following
details:

(i) Revised list of export items giving description, quantities in meters and
their weights.

(ii) Re^vised list of import items giving description and quantities.
(iii) Information in respect of Sl. No. i, 4, 5, it an A oi Standard Deficiency

Format, revised export product wise.

Norms committee may take a view

Norms Committee II
DIPP No. |2/3812017-TSW95-A/R dated 16t05t2017
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Development offlcer
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Depart】nent of lndustrial Policy`覧 PromotiOn

(TSW)

NC ⅣIeeting dated 16/05/2017‐ Case Noo A/R‐ 96 (M/s GE India
Linlited)(Advance AuthorizatiOn No.0510332474 dated 23.08.2012)

For the purpose of redemptiOn Of Advance AuthorizatiOn, norllns

under:

Industrial Private

may be ratified as

l. Quantity of export item namely, Vibration
System(VAMS), may be corrected as .. 7 Sets,,2. Import items may be allowed as per General Note_4

Norms committee may take a view

Norms Committee II
DIPP No. 1213812017-TSW96-A/R dated t6t1it20t7

Monitoring  ∂し  Analysis

for Engineering Products.
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